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II. THE CONSUMER PROTECTION
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THE VICE-CHAIRMAN (SHRIMATI

SUSHMA SWARAIJ): Shri V. Narayana-
samy. You have oaly seven minutes.
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SHRI V. NARAYANASAMY (Pondi-
cherry): But the time ullotted for ihe
Congrss is oxe hour and I am the second
speaker from our party.

THE VICE-CHAIRMAN: Bul the time
left ig only 52 minutes. Your parly has
20 minut; and you have three speakers.

SHRI V. NARAYANASAMY:
Madam, 1 rise dio support the Consumer
Protection  (Amendment) Bill thay has

been brought forward by the hon. Minis-

ter - of Food and Civi] Supplies. Madam,
the amendments that have been brought
forward arg landable ones. The Bill real-
ly brings inte focus (1) complaints against
organisations; (2) complaints  sgainst
traders who adopt restrictive irade prac-
Lices; Another clause provides for fling
a complaint by a group of persons who
are affected. Then, in the howsing sector,
there is a mushroom pgrowth of construc-
tion commpanie; and they are trying to
cheat the people. Now, they are also
brought under the purview of this Bill
and the limitation period has been given

23 one year. The financia] powers
for the purpose of  enterfaining
the complainis have been increased and
50 many other provisions have  been
brought.

Basically, consumer movement i Lhis

country dates back to the year 1956 and
a Bill was brought in 1986. We have not
achieved our objectives. There were var-
ious reasons for this. One of them is that
wider publicily was not given either by
the Central Government or by the State
Governmengg about the consumer move-
ment sp 05 to make people who are in
the villages, in the districts and in the
States, take up caseq which come under
the Consumer Protection Act. Some ad-
vertisementy are there: these come on;
the Television buy these are not sufficient.

Some of the voluntary organisations
aro doing a very good job. In the State
of Tamil Nadu, I came into contact with
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and they are very alert: Nog omly thal.
they take up even a small complaint that
comes from the people and interact
with the people as well as with the
district forums and the State forum. |
would like to submit, Madam, that even
today, though the Consumer Protection
Act was pased and s being implemen-
ted the copsumer is taken for a  ride
both by the waders and the manufactu-
rers, The reaton is that the prices  are
fixed by the manufacturers and the tra-
ders and the consumer, who is not aware
of hjy rights, goes to the market and
purchase; the ilem. The consumers in,
this  copntry e passive.  Bue
1 admire some peoplc from
some of the Staies, especially West
Bengul and Kerala, The consumer move-
ment there is very cffective and the peo-
ple who go to a market for the purpose
of pwchasing an item are aware of
their rights and demand 1o know from
the trader what the price is and f he
charges more, demand (o know why he
is charging a higher price.

Madam. | would like to give a smaell
example, in the United States of America,
the consuiner awareness iy being spread
on a very massive scale. About a year
ago, in Mexico, the price of meap was
increased by 50 cents by the traders’
amsociation. But the people of that area
decided that they should not  purchase
meat. For one month, they did not go to
the marke; to purchase meat and tho
(raders were forced to bring down  the
price. Thiz kind of cosumer movement is
what we wan: in this country. Filing a
complaint here and there and getting its
redressal is mot sufficient Consumer aw-
arencs is the only thing that will give red-
ressa] to the consumers and that aware-
ness cap be created by the Government,
by the consumer organisations and by the
valuntary oreanisations. As far as  the
drawbacks in the consumer movement
are concerned, T would like to submit
tha; first of all, the trader take advantage
because the consumer does not resist and
lg docilne. Whenever a consumer goes and
purchases an item, he ig in a hurry and
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he purchases thar item at the price quo-
led by the trader. There is no mechanism
in this couniry either ai the Siate level
or at the Centraj level, tg have a check

on the prices. The Govemment has
issued a guideling that the traders will
have to display the prices. But the

consumer does not know this, Only by
& comparative study, he undersiunds woag
the price of an item is. But the common
man who goes our to purchase an jtem is
not aware of the price structure. Since
he is not regularly purchasing that item.
he is being cheated by the traders,
Therefore, 1 would like to know  what
sleps the Government is talung for the

purpose of monitoring the prices. So
far as the conswmer movement is  con-
cerned, the Minister for Civii  Supplies

has got a greater respousibility 1o chack
the prices ar all levels with the help of
the State Governmentls.

Then, Madam. black money plays a
major role as far as the comsumer move-
ment iy concerned. Why I am straigh!
away teiling this i because of the fact
that a person who has pot plenly of
money does not bolher about the prices
and he purchases whatever  he wants
while a pesron who is just a  Govern-
ment employee or a labourer does mot
have the purchasing power tg compete in
the marke; and get the things that he
wants.

SHRI M. A. BABY: Some of the MPs
are also below the poverty line!

SHRI V. NARAYANASAMY: Ma-
dam, the hodoarable Member i3 saying
that some of the MPs also are living

below the poverty line and, thercfore, the
Government has to come to their rescue
also.. . (Interruptions)... 1 hear the hon-
ourable Minister saying that some of the
Minjsters are also in that category...
(Interruptions).. .

SHRI G. SWAMINATHAN (Tamil
Nadu): Some of th: Ministers. ... ...
(Interruptions).. .

SHRI V. NARAYANASAMY: 1 said,
“some of the Ministers”, Anyhow. I am
npt referering to Mr. Swaminathan who
is one of the richest persons in the coun-
try.. . (Interruptions). ..

[3 AUG.
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SHRI G. SWAMINATHAN: But Iam
101 o Minister.. . (Interruptions).. .

SHRI VITHALRAO MADHAVRAO
JADHAV (Maharashira): Madam, a
very Importani debate is going on,..
(Unterruptions). . .

THE VICE-CHAIRMAN (SHRIMATI
SUSHMA SWARAIJ): I am very much
ia the Chair, Dont worry.

SHRI \'2 NARAYANASAMY:
Madarg, one of the honourably Member§
said that come Members of Parliament
are ulyo living below the poverly line and
the Minister said, “somec of the Minis-
ters also”. Trat is ail.. . (Interruptions).. .

SHRI G. SWAMINATHAN: He did
not s3y that. Did he say that?

SHRI v, NARAYANASAMY: The
poing 1. that black money jis to be cur-
tailed, It should be the responsibility of
the Government because with a person,
who has got tremendous  purchasing
power because he has got plenty of
money, the common man who gets his
earning; ouy of his toil is not in a posi-
(on to compele. Therefore, the honoura®
ble Minister, whg is a dynamic Minisker,
must take carg of this aspect also.

THE VICE-CHAIRMAN (SHRIMATI
SUSHMA SWARAID): You have to take
care of ypur time now!

SHRI V. NARAYANASAMY: 1 will

take care of my time, Madam.

There is another importang thing The
honourablz Minister has, in his melodious
voice and in an assertive way, told the
traders’ organizations that during  the
year 1993-94, the Government hag given
Excise relief to the extent of more than
Rs. 2,200 crores and this benefit should
be passed on by the manufacturers and
traderg to the consumers. In this connec-
tion, T would give one example The
price of “Postman” oi] for 15 kgs._was
Rs  450/- about thirty days back and it
has now increased by a hundred rupees
nore. Its price bhas gone up and other
prices also have pone up. On the one
hand. they say that they have brought
down the prices and that the inflation
raie has gone down and, on the other,
prices of such items are increasing.
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SHRI JAGESH DESAI (Maharashtra):
Why do your bother about “Postman” ojl
which is consumed only by thg rich
people?

SHRI V. NARAYANASAMY: I jost
quoted that a; an example only,

wAn far ag I know, more than eighty
per cent of the maufacturers, who have
got the Excise relief which has to be
passed on to the consumers, have not
done it .80 far, What measures hag the
Minister taken in this regard? He called
them and djscussed with them and, in
spite of that, most of them have not
come forward to pass on the benefit of
the Excise relisf to the consumers There-
fore, 1 would like to know from the
honourable Minister what stepg he is
going to take in this regard.

. ~
There are two more points. One is

about the doctors. A lady Member also

referred to doctors. The private clnics’

afg covered under this Act. The poor
peaple go to the Government hospitals
for treatment and the Government spends
money on the doctors there for their
services while the doctors are very neg-
ligent and precious lives are lost because
of their carelessness and there 3 no
remedy for i. 1 know of one case in
Tamil Nadu in which the doctor who was
performing the operation put the forceps
also in the stomach of the patient and
stitched it and it was taken out after
eight months! Thig is nothing but the
negligence of the doctor, So, when such
doctors are there, why do you giveg them
the exemption from this Act? You
should bring them also under the purview
of this Act, It wag also stated by the
honourable Prime Minister on the floor
of this Housg that they would be cover-
ed. Why then has thi; particular amend-
ment not come? However, the civic

bodies, the Railways and any
70 p.m, Other services which arc help-

ing the consumer should
also be broadly brought into the
petwork, Madam, as far as telecom is
concerned, it is causing havoe to the pub-
lic. Overbilling is there. And a person
who goes to pay the money has to pay
through his nose without knowing how
many cally he has made, Madam, in

[RAJYA SABHA]
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Orissa, there was g case filed by the
consumers when the telecom officers went
on a striks for more than 22 days, The
consumers went to the Conswmners’ Court
and they were awarded a compensation
of Re 1,45,000. That kind of remedy
1s required. (Time bell rings) I will make
just one more poiot, Madam, I am giv-
ing only examples to the hon, Minister.
If you want the consumer movement fo
be effective, you encourage voluntary
organisations, Not only that. You bring
in more organjsations, more bodies which
are working in the consumer argas They
should be brought into the  network.
Though the Minister has brought in (hese
amendmentg ungil and unless we bring
n the other amendments, it
will not be possible  for us
to achieve the purpese for which this
legislation is being brought. Therefors,
I request the Minister who takes keen
interest in this to kindly encourage the
organisations which are involved in the
consumer movement, You should séc
that the other bodies which are working
for the consumers are also jnvolved in
this. Madam, sincg the time is very
little, 1 would like to make my Tast
point. Even in the  Governmen{-run
fair price shops, wherever we go, we
find that the measuremeng 1s less. If
it is one Kg, they give only 950 grams.
This is being done gven in the co-opera~
tive sOcicties also. Eyen in the fair
price shops, this is being done. The
persons who are involved in such mal-
practices like supplying goods with le
ser measurements bave to be.sacked ime-
medjately.  There is no guestion of
giving any protection tp such  people.
Therefore, in this consumer movement,
voluntary organisations have to be eo-
couraged. You should widen the unet-
work so that the purpose for which this
legislation is being brought would be
achieved and the benefity would reach
the people.

With these words, Madam, I com-
clude.

SHRI S VIDUTHALAI VIRUMBL
(Tamil! Nadu): Madam  Vice-Chairper-
son, thank you for giving me 2n oppoOr-
tunity tp speak on an important jssue,
that is the Consumer Protection  Act.
Even though it is g belated one, jtis »
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welcome step in the semse that i s
one step forward though he is not a
comprehensive one. Appareatly, it
seems Lp be consisting of what all the
protections that a customer wants. FOr
example, jn respect of defective goods
and defecgive services, now, after this
legislation is passed, the comsumer ¢an
file a sujf against the suppliers and
also against any unfajr trade practices
or restrictive trade practices. The con-
sumer Or a group of consumers having
common interest can sue against them.
Self-employed persong are also now com-
ing within the purview of this  Act.
Therefore, they are protected. But, in
spite of al! these things, there are SO
many lacunae in this Bill. Actually, the
Ordinance provides for enabling the con~
sumers and the consumer organisations to
file complaingg in respect of goods where
the use could be hazardous to life and
safety. ut, ap the same time, you
have another group of people.  As Shri
Narayapasamy pointed out, in the public
distribution sysiem, when we complain
to the ration shops about the poor qua-
lity of goods, ney tell us that they are
gettivg such goods with poor  quality
or wirh less wejght from the Civil Sup~
plies Corporation. In that case, We
have to find oui whether there is any
possibility of the ration shops or  the
c-operative societies  filing a  suit
apajnst the Civil Supplieg Corporation.

Madam, the repor( of the Working
Group constitufted to make concrefe sug-
gestions for amendments tp make  the
Act more active was presented to  the
Prime Minister on 22nd January, 1992.
After 16 months, all of a sudden, the
Government throughs that it is very
urgeni and an Ordinance was promulga-
ted for which they are now seeking per-
mission of the House,

Tn our counfry, comsumer protection
is replete with role books but our en-
forcement machinery is weak. We already
have Acts like Essential Commodities
Act, Prevention of Food Adulteration
Act, Drugs and Cosmetics Acp, Danger-
ous Drugs Act, Prevention of Black-mar-
keting and Maijntenance of  Essential
Supplies Act, Agricultural Producgs
Grading and Marketing Act, Trade and
Merchandise Act. All these Acty are

[3 AUG, 1883]
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availably with us and in spite of that,
we had to resort to this Comsumer Pro-
tection Act.  Acts are there bug our
enforcement mmachibery is weak and
we have lo strengthen jt.
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The other jlacyna we find 15 that ths
Ordinance does not include services in
the Government hospitals, 1 feel the
reasons for not including seryices of a
Government hospjtal and loca]  bodjes
lies with the definition of the  word
‘consumer’. According to the Act, the
consumer is one who pays for goods and
services, In this regard J want to get
a clarification from ¢he hon. Minister.
When we go to a private hospital, after
treatment or during che treatment, we
are to pay some money. As far as the
Government hospitaly are concerned, peo-
ple have already paid their fees in rthe
form of taxes. I fail tp understand how

services in Government hospitals have
been left out of the purview of this
Act.  The hon. Minjster, Mr. Antody

while speaking in the 13th Meeting of
the Centraj Consumer Protecfion Cous-
cil, said: “It was the moral duty of trade
and industry to paSs on the excise re-
bates and concessions (o the consumers
as early as possible. The Government
was seriously monitoring the sjtuation.”
From this it is clear that the Govern-
ment capected the traders to reduce the

prices whily the guality was (o be
maintained. We have o sée thay this
is enforced through the law.

Then there is another lacuna,  Civil

services and Municipal services are alse
uot included under the same definition
of the word 'consumer’.

Apart from this, Railway Tribunal
Act passed in 1987 also stands 1n the
way of implementation of the  Consu-

mer Protection Act like the Indjan Post
Office Act of 1898. Im the post offices,
when an error occurs, you must protect
the staff bur when a mistake on the part
of 3 worker occurs, he could be punished.
But, ag I said, the Indian Post Office Act
alsp stands in the way of implementa-
tion of the Consumer Protection

Act.
Why is it so? It is becansc there is
lacuma in  the Act itself. Section 3

of the Consumer Protection Act of 1986
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is not in derogation of any other law.
1y says:  “The provisicns of this  Act
shall be in addition to and not in dero-
sation of the provisions of any  other
law for the time being in force.” Uii-
lising this  particular  sectiOn, the
people would nog¢ abide by the  Consu-
mer Protection Act. Here, the Na-
tional Council also gave their verdjct.
Therefore, consumers would not get any
proteclion ag far as Railways and post-
vffices are concerned.

Clause (a) of section 2 of this Act
is being substituted by another defini-
tion for the word ‘Unfair trade  prac-
tices” Bu, it is not comprehensive,

Madam, in Brazil, there are iwo defi-
misleading advertisements

nitions for
guote

and abusjye advertiSement. 1
the definition of abusive advertisement:
“Discriminatory advertising of any kind
whatsoever that incites violence, eN-
iploits  fear or superstitution, takes advert-
age of the deficicnt judgement and inexp-
erienceg of a child, disrepects environ-
mental values, or that is capable wof
leading the consumer to behave in a
way prejudicial to hig health or safety.”
This jg included in the Brazilian law.
Superstition is 1mportant because in
ihe press  advertisements and those
throngh other madia they are showing
people prostrating before gods to create
an  impression.. . (Time bell rings). 1
am concluding,

Therefore, Madam, in  the present
law, they have given 180 days. Bur you
know what has happened to the  Act.
Madam, I am concluding, Finally, 1T
would say tha; thoogh it is 2 welcome
legislagion, there are some lacumae inm it
which 1 have pointed out. 1 hope the
hon. Minister would go into it and see
that these are rectified so that a proper
Bill can come before us. Thank you.

Ayt gf wmg (I9T W) -
WIAEAT  IqEATER ST, HAT S
A § Fogwmw sEewe 7o
91 g Wl & @98F ¥ ag f@w
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SHRI DINESHBHAI TRIVEDI (Guja-
ra1): While thanking you, Madam, with
your permission I would like to diyide
my discussion info two parts First, Y
would like to pgive general obssrvations
aboyt the Bill and in the sccond part I
would like (o be a little more Lechnjcal
and wpecific coming to the Bill

Let me, at che outset, expicSs .my
gratitude to the hon. Minister for having
taken thiy bold step of introducing the
Bilk -as well as the Ordinance, Io this
very .House, Madam, I have personally
objected tg the Ordinances. 1 still do
that. But this paticular case is a little
different. As such, I would nop like to
object to thg Ordinance iteelf. In other
words, this particular Bill is for the
benefit of the consumers at large. We
inay be belonging to any section of the
saciely, bu; we al] are consumers. 5o,
the basjc spirit of thig ordinance is really
to help the comsumers at large. To that
extent, I would like to welcomg this.

Madam, ] have had an opportunity
of being in the comsumer movement for
a while. I feel, this is for the first time
that the Government—I do not know
whether the Governmen; or this Pparti-
cular Government bui let me say the
Government—and the consumer groups
are merging at a point which was not
the case until recently. I am alsg aware
that for the first time the consumer
groups by themselves wanted to pass a
resolution thanking the Minister, but in
hi; modesty he did not accept that. The
reason why 1 want to highlight this is
that an atmosphere is being created so
that this movement could really take
off. To my mind, this movement has
not yet taken off. Nowhere it 1s mnear
that stage, Maybe, with the introduction
of .this amen:ment some good work will
he done. No Bill is also an end in
itsclf. No Bill can be said to be 2
petfecs ome. In thaty regard, I would
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alsg say that therc 1s alwayg scopa for
improvement. As time, as sifuation, a»
conditiong keep om changing, there will
always remain scope for imprOvement.

Madam, thiz country belongs to the
poor class, The majority of the popula-
tion belongs tg poorer sections of the
society. I am afraid that—perhaps, we
may not be wanting that—a signal i
going that this particular Bill is only for
the middle class and, perhaps, the upper
strata of society. The reason is this:
What 1s most important for a poor
man? Food, health, housing and educa-
tion. I am afraid that all these things
have been kept out of thg purview of
this Bill.

Madam, We have been talking about
Health for Al by 2000 A. D. My
esteemed colleagues, the previous spea-
kers, have all already toucheq upon
this point. At the cos; of being repeti-
tive, to highlight, T want to ask, why
should we keep the poor ouy of the
perview of this Bill? Just because the
POor man doeg not pay? It was very
rightly said that when a poor man buys
a box of matches or a broom, he is
already paying taxes by way of excise
or sales tax or what have you. So, he
hag really paid. Government’s munici-
pal, health and medical services or any
ather service are mandatory—I repeat
the word mandatory—function of the
Centre and the States. Otherwiss why
do we require the States and the Centre
or why do we require a government?

Now I come to public utilities. A lo#
of things have been talked about them.
Starting from drinking water, drainage
System, garbage clearance, be it .Toads,
street-lighting, telephoneg or any other
item, they all come under public utility
services, I am aware, and there are re
ports also, tha; the Minister himself has
taken the initiative for introducing the
concept of a Public Utilitiess Commis-
sion. I would like to take this oppor-
lunity to emphasize that the proposed
Public Utilities Commission should be
made a statutory body and, as thg cosf
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of inviling edome criticism, I must say
that, far ag possible, this should be
kept out of the purview of politics. In
other words, if we can do without keep-
ing politciang in that, we should uy to
do so, just 1o ensur, that the end-cbjec«
tive of this Commission would be met,
That way I think we would be doing
quite a revolutionary thing, if we could
really po ahead in this direction. If
need be, bring another Ordinance in this
direction, ag far as public utility scrvices
are concerned. This Ig one area where,
because of mismanagement, always it
has been seen, whether it is telephones,
electricity or what have you. that the
Government—whether it ig the States or
the Centre—have been raising the charges
which have no bearing—and no logic—
with the quality of the services provided.
In other words, I can even pgo to tha
extent of saying that it is absolutsly im-
moral. Sa, let there be a statutory body.
Now that the ball is in your court, T
cap assure you that, just ag you  are
getting the support of all sectiong of the
society and the House, cutting across
party lines, everybody would welcoms
the concept of a Public Utilities Com-
mistion.

Madam, in the recent past ws have
seen in thig country tha; thers has been
a financial scam. Ultimately, the sufferec
in this is the poor investor—maybe he
has borrowed thg money. There has
heen an impression that it is only the
stock market which is going to deliver
the goods. It was a signal send by the
Government that the money invested in
the slock market would be réwarded and
if you put it in savings it might not he
rewarded. What [ am tryiog to get at T,
it is not clarified whether financial ser-
viceg would be included in investment ser-
vices. Tt is not spelt our explicitly. I
am on smaller investors who have
just caught in the euphoria of the finan-
cial market or the stock market, Ag far
as that is concerned, I feel that we
should he very specific about it.

Madam, my next point is this. Again
a lot of things have been said about in-
clusion ot lawyers, whether the consumer
eourts should include lawyerg or not. I
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am afraid, my view is, "No”, Consu-

mers are basically not laving the kind
of resources they would like (o  have.
So, may be, they cannot afford lawyers,
For example, if a consumer group  has
filed some complaint against ap organmis-
ed company, whether in the private sec-
tor or in the public sector, that organis-
ed company would havg a battery of
lawyers, but the consumer group cannot
really afford to have fawyers. Or you
ensure that 3 lawyer of an equal stand-
ing is provided. Madam, 1 would like
to have your indulgence. If you really
want tg have lawyers, why can’t we have
some conditions? For instance, if it
become; a must, then, a condition should
be that the comsumer complainant has
engaged a iawyer. I s quite possible
that the complainant himself hag engaged
a lawyer. In that particular situation,
the other party could slso have a lawyer.
The second situation is that it could
be with the cOnsent of the complainant
If the complainant has no objection,
then, let thers be a lawyer. The
third condition is that the court
should record in writing the reasons why
in the interest of effective justice assis-
tance of a lawyer or lawyers is required.
If you can have all these condijtions, T
think, by and large people may not mind
it. At least I for on. would not mind
it.

Madam, there is another area, the area
of interim reljef. As per the original
Act, the caseg should be  disposed of
within ninety days, buy our experience
is thag it takeg ome year, one-and-a-half
years or maybe more than that. Powers
should be given to the District Forums,
the State ComimisSions and the National
Commission to give some kind of an
interim relief se that when the case 1s
going on there should be some kind of
a ray of light, , ray of hope. Otherwise,
what happens is that after a particular
time the comsumer group, because of lack

of resources, loses interest and  the
punch.

After mentioning these basic and
important observations in  gemeral, T

would like to come to some of the spe-
cific points. These are not mew. These
are the highlights of the recommenda-
tions of a working group. [T would
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just like to emphasise them so that there
is little scope for unnecessary litigation,
unnecessary confusion Thai is the
spirit in which I would like to bring
certain technjcalities to light. Madam,
let us look at section 2(2)(aa), This
is a criticai portion which T am coming
to. In the description of  “branch
nffice” there is some ambiguity. Iam
not reading the portion which the Bill
has a; the moment because everybody
hag the Bill. T would like to read what
it should be. To my mind, you would
have done well to mention in  section
2(2)(aa) that “branch office” shall afso
include an office or a placc of business or
an establishment where an  authorjsed
dealer. distributor or agent of the oppo-
site party, including a corporatjon or a
company. carries on business in tcsﬁecl’,
of goods and services which are the
subject-matter of the consumer dispute.
Madam, the reason why T am  high-
lighting this is that many lime; we may
purchase an item from a retail outiet.
Tt may be in a very small, little village
becauge in villages also we have gog all
items available these days. Or it
could be small town. Now, it 15 not
necessary that these manufacturers...

a

THE VICE-CHAIRMAN (SHRIMATI
SUSHMA SWARAJ): Please conclude.

SHRI = DINESHBHAI TRIVEDI:
Madam, I have got 15 minutes.

THE VICE-CHAIRMAN (SHRIMATI

SUSHMA SWARAD: The time allotted’

to your party is over. You have taken
14 minutes. Fourteen minuftes were allof-

ted to your party. And there was no
interruption. There was a  pin-drop
silence,

SHRT DINESHBHAI TRIVEDI: T will
try to be very very. brief, Madam.,

5t wwr = fae (fagre) -
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SHRI DINESHBHAI TRIVEDI:
Kindly give me some morg time in the
interest of the consumers. This is just
to emphasise that even if the particular
manufacturer or  whoever is providing
services, and if he does not have a
branch office, it does not matter. The
branch is very important and we defire
it in thay lipht Then here are tieupg of
salgs, gimmicks. if T may want to use
that word. If something is to be given
as a reward, it cap only be given pro-
vided you buy so and sa or if you do
such and such. Tn that respect services
have not been included.

The safety aspect also has perhaps
been lefi out. So. T would plead that the
Minister kindly include that as well. T
am referring to Section (2) (4) (i) (v)
which says: L &)

“goods  which

life...”

will he hazardous to

Your original Bill says: “life and safe-
ty.” Tosead of the word ‘and’, if you puy
‘or’ safety, thew it specifies that they are
different areas.

Further in that very particular section
of clause it says- “safety when used oc
being offered for sale to the public in
contravention of the provisions of any
law for the time being...”

T want tp add here “in force or in
law”. “Or in law”, T want that to be
included. *“By any law requiring”

“..by any law reguiring traders to
display information in regard to the
‘contents....”

In other words, whoever is selling the
goods @od services must display. This is
what it really means.

Now. 1
points,

come to the last couple of

Here we are dealing with arcas where
people Teally need a lot of protection.
©On this I would really like to have your
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tadulgence, Madam. Many
arc services telated to housing. The pre-
vious speaker did mention about the con-
struction indusiry as such. What I am
himing at is the services relateg to the
housing construction may also be includ-
ed in the definition. In other words, you
havg left ou¢ the services especiaily of
the construction activity as such. Land-
lords and tenants and you may leave out.
we do not wang that Jlandlord-tenant
disputes  alsg  should come in
inere. That perhaps we can leabe  out,
because there are a lot of areas or a Iot
of people having been cheated in that
particular arga. We all know about it.
U would like that it would be safe to
add a semi-colon. This is again very
technical. Add a semi-colon after the
word ‘potential user’ so that there is na
ambiguity. Te substitute the word ‘in-
cludes’ by the words ‘includes, bur not
limited to’ so that the scope of services
related to thp construction area cam per-

haps be eipanded.

limes there

Add the word ‘otherg than health and
medical services and mandatory duties or
services provided by the State and the

local authorities’ after the words ‘“free
of charge.’
Now, this we have already djscussed.

when 1 was talking, T meant, it is the
poor who really need all the pretection.
By this very definition we  as MPs and
legislators—I am really pot speaking as
un MP—are also excluded. So to that
eatent, to protect the poor class. . .

THE VICE-CHATIRMAN (SHRIMATI
SUSHMA SWARAT): Please conclude
now.

SHRI DINESHBHAI TRIVEDI: I
will take just two more minutes.

We are now getting into an arga where
we are neither having monopoly nor
free market. Counsiderivig that it is very
important tg have some kind of ac-

countability of the authorities. You
know rhat this velates to the pub-
lic utility function.

Madam, - there are  advertisements

which have been talked about and they
are tofally out of context. They are
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reaily misleading. I would not like to go
into (he details because my time is run-
mng ouf.

In conclusion, Madam, 1 have a
whole set of amendments and if the
hon. Minister wants to go through them,
with your permission, I cap hand them
over (o him. He can go through them
and give his reaction. I am guite confid-
ent that he would consider them favour-
ably, If need be, he can correct that
portion and bdng it to the House. 1
hope that he would consider my amend-
ments, especially the Public Utility Ce-
mision, in the right spirit and would not
wasie any time in bringing forward am-

endment; to the Bill. Thank you very
much. (Ends).

THE VICE-CHAIRMAN (SHRIMATI
SUSHMA SWARAJ): Shri Moolchand

Meena, absent. Shri Satya Prakash Mala-
VIVil,
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“To provide for a limitation pefiod
of one year for filing complaints:”

o @FmT z24(T) F FEr -

“The District Forum, (he State Com-
mission or the National Commission
shall not admit a complaint unlesg it
is filed within one year from the date
on which the cause of action has
arisen.”

320
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“The State Council shall consist of
the following members, namely:—

(a) the Minister incharge of cone
sumer affairs in the State Govern-
ment who shall be its Chairman;

(b) such number of other official
or ton-official members representing
suchi inferests as may be prescribed
by the Stafe Government.”

™ OFOF F & AR FHA
9 @ € 9EN AMY IF@ AT@ R
T fFar §, 5@ a9 FT AR
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“Provided that half of the total num-
ber of such members shall be women.”
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YHTEN  ¥EEE) - TET T G
g1 . (=aEwmw)

YTRNTEAR (&tAel gt )
AT E, AM AT F oFAT  FAT
grfsoa |

Y AW SEIWM AWET . IqEHl-
o S, § I gEA7 FOHTT OIOFT
A AEFOT FET AGAT g, F
28 AAE, 1993 F IMF wERT
F FIETHIg ¥ g fF I=9q9 samEe,
ISTF-IAEN F AAET TLT FU-
TFAT Jqeqr fAareor §9 F1 wriargr
A mESt H @Y gy, Tregw
feedl ¥ adf 1 .. (womEw) ..

THE VICE-CHAIRMAN (SHRIMATI
SUSHMA SWARAJT): He is talking
about the National Forum, not about the

District Forum or the State Forum.

SHR1 SATYA PRAKASH MALA-

VIYA: 1 am only drawing your attention

lo a particular case.

aefa &1 88 g ¥ fF gaeeal
F HIA wWey wEgrawi wr whi
gasr ¥ @ I F foa Tver fE
Fmr 21 faew ol S99 F uF
ITAFAT A ATAT OF AHESAT AH
IqAIFar 99 Fr faeelt Aq0 1 IEET
fedt § 91 mr wEAETEGE WO
36 TEqTIAT ¥ OIW Al K AY
ama i @ 5 9| AgN W
gagmfes FAr F W wf@i #
fasarw 97 & gAars @ |3

ICANTAA (WA G TR -
ety wrew F fao gem ag avadr )

A AFT AW (&g . I ST,
ZEFT AT A Fifge
(smame) . ..

SHRI SATYA PRAKASH MALA-
VIYA: There was a complaint from a

consumer in Ujjain. Madhya Pradesh.

(Inierrupiion).
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f1 Ia gAW ®/FIAT ;. F
AT & F W g, AFT ¥ A
F5 DA & Ag1 'R owwg av
rgia & faan

FITATEAA (AT GIACEIUA) -
THT A @1 w1 ar ¥ faAr
A & dz 7

St wa AFW wwdT: -
aRtery Y, WA wgewr O
fgart & ¥ «@dY € ST AT I9-
W F9 § WM T|@ @he fF
§ fqezx ezt %0 oF feT ¥
IATaRT § gTCET <@ G@roWn
T A F1, @ I¥ ey ¥
giar & oAt 9T sW T$0 w7
AW A FW FE(H IgT A
FIAET 9 ¥ FfaT W T 0. ..
qF W greqa gmil ar HooagE
qFC Y T FT @A TTE {FA
f& wadl 9@y I9 W TEAW
FE £ A7 AE FW AY FART
F45 d g9 FAT A TG

IIQFAH| KT FT AHATE G
¥ IR gAAY § WR I
# =g fadas 1 W@ FE E
YwT gg 9T Agwm fF oW oW
FH a1 gmrg feg §, IT® way
¥ 3 wodr wfafFmr saq w4

ITAEFT F GIY F W S
F[ OF AT 9EwC § FIAT I
F GACT TN ATE —

About consumers, Mahatma Gandhi;
said: “A customer is the most impor-
tant visitor on our premises. He is not
dependent on us, we are on him. He
is mot an interruption to our work; he
is the purpose of it. We are not doing
a favour to a customer by giving him
an opportunity. He is doing us a favour
by giving an opportunity to serve him."”
Thank you.

| AU
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THE VICE-CHATRMAN (SHRIMA’
SUSHMA SWARAJ): Mr. G. Swam
nathan. Mr. Swaminathan, you have bee
given thres minutes’ time.

SHRI G. SWAMINATHAN: Onl
three minutes, Madam !

THE VICE-CHAIRMAN (SHRIMAT
SUSHMA SWARAI): Yes, as per th
allotment, you have been given thre

minutes,

SHRI G. SWAMINATHAN: Madam
this reminds me of the various Member
who have spoker before me. They hawvi
spoken well and they have covered almos
all the points, Ii reminds me of the story
of Bhasmasura where he got a boon fromw
Lord Parameshwara that on whateve
object he placed his hand, that objeci
would burn. Now, the Government mos!
probably, would not have thought of thi:
thing when they brought this Bill. The
consumer j5 thg Parameshwara. Now
when they brought the Bill, they never
thought that the consumer would place
Lis hand on the head of the Governmeni
itself. As has been already said by many
of the Members, most of the services run
by the Government by way of public
utility services or by way of Government
services are in a very bad shape znd there
are several complaints. That is the reason
why many of the people are going even to
the privaiz institutions The people arc
going te the private hospitals not because
they want to pay to the private hospitals
but they zre forced to do so. Even mid-
dle class pcople who cannot afford to pay
are now being forced io go to the Gov-
ernment hospitals. The middle class
people who cannot afford to  pay
for the convent schools run by the private
people ,are being forced to go to the pri-
vate schools because the educational ins-
titutions that are being run by the Govarn-
ment are far from adequate and far from
catisfactory. Nowadays, after the private
airlines have come, many people are going
to the private airlines mainly because they
are dissatisfied with Indian Airlines and
disatisfied with the communication system.
One of the main points about consumer
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sumer educafion is that you should have
The Indian
consumer has no opportunity to choose.

an opportunity to choose.
[

Suppose, I want to choose another tele<
phone line of some other company, I can_
not do so in India, If I am in ; foreign
country, I can do s0. Then there can be
ccompelition. Now, in India unfortunate-
ly whatever the reasong may te, I don’t
haye an opportunity to choose. This is
the unfortunate condition in which we
are now placed. T personally feel that
already the consumer cap take up the
matier against the Transport depart-
ment, against the Railways and also
against the Electricity Board. 1 do not
know about the postal services, The most
important service is the Civil Supplies
and Public Distribution system. Which-
ever the Staie mav be, a lot of difficuities
are caused in the Public Distribution
System. T would only give an example of
myself, what heppened to me. 1 had gone
away after 15th of May from here to
Tamil Nadu. Meanwhile, my caretaker
alsp tame back with me to Tamijl Nadu.
He did mo: get any ratjion. For the iast
fifteen days mo ratjon is being given (o
an M.P. and his servant because we have
noy purchased anything for the last two
months. May be, there is a rule here.
There is a rule in Tamijl Nadu also.
We do not know whom (o approach and
then I dom’t have the time to ask. This
is the condition in which a cOnsumer is
put to a lop of difficulty. As an M.P., I
will alsp narrate some of the services run
by you—the C.P.W.D. and the
N.D.M.C. They are not at ail caring
even for M.Ps and and we atc getting
cxaggerated electricity bills. Normally, T
am getring Rs. 4,500 or Rs. 6,000 as my
electricity bill. T do no¢ know why is it
so, Whaitever complaints T may make,
they say, the mecter 1s all right. Every-
thing is all right. T don’t have anybody in
my house exczpt myself. But bills to the
tune of Rs. 25,000 are comijng to me.
Whom to complain to? I do not know
whether as an MP.. T can take it up with
the Consumer Redressal Forum_ T am just
thinking of writing to them. As an M.P.
T want to take 1y up with the Consumer
Redressal Forum. Perhaps, it may no: be
very good. But there is np other aterna-
tive. This is the kind of services the
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Government is running. If you are real-
ly serious about doing something in thjs
regard, I would requesy the Government
to take the private setcor services, the
paying services, As ip has been already
said by some of the Members....
Poor people have to be served, whether
it is , hospital or a school or PDS or
c1vi] services or municipal Sservices or
whatever it is. They are paying him in a
different manner. T would request yon (o
take up this matter very seriously and
do something. T am poing to say what
otherg have no said. I would mention one
of two pojnts.

1993] 326

One is consumer information. Consu-
mer information ha; to be given in a
very 'arge manmer. It should not be left
only :o the manufacturers or only to the
people who are serving bub the (ovemn.
ment should also take up the consumer
information in a large manner, Give
it by TV, press, advertisements etc. what
1s meant by consumer education, what
the rights of the consumer are. There
are six right; of the sconsumer-rights to
safety, right to  information, right to
chocse, right to be heard, right to seek,
redressal and right to consumer educa-
tion. Consumer education is the most
important one, I would also request
you to take it as , subject in the
schools and also in the colleges, Consu-
mer  education ig a very important
matter. Children are learning computefs.
So also, now consumer education should
form part of the syllabus of the cduca-
tjonal process,

Regzarding the rccommendations of the
Working Committze, I have not recejved
a copy. I don’y know whether any other
Member has received it. 1t has been given
to the Government. If you also know
what th. recommendations are and what
has been implemented, we will also be
very happy to know aboug it.

Regarding the increased  monetary
jurisdiction, 1 do not understand the in-
creased monetary  jurisdiction that has
been given in these amendments. T would
like to know what it is,
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Regarding the guality, education should
" not only be done after it is marketed,
<ven at the factory level, at the manu-

Pacturing leve] and also at thg process

leyel the management should be given

he guality education and the labour de-
partments should also take it up as well
so fhat th: labour can aliso cooperate
with the management in bringing about
a quality product.

Finaliy, I would only add one thing.
Regarding the course, they have not com-
pleted the cases within 90 days or 150
days, That ig the case in mos; of the
places. So the
interest. Now yoy have made a provi-

consumers ate losing

sion in fhe Bill that we can have fwo
or three district forums, if mnecessary,
additiona] also. It should be made com-
pulsory - that the decisions are given
within' 90 days and they should not be
delayed. If you do that, most probably,
this Consumer Bil] and this Consumer
Act will be very effective,

Thank you, Madam, for giving me the

time.

goawteasr  (=adl gam w=Ow -
A 9guE o wE W de
iz § fwg ST

@ osguT fea (fagie) @ gw
ql F9gAT VIEHW TFE F a1 wuE
fedis §& FT A @Fal ..
(zaami7)

TEIEAT, q§ FEAL UREFH UF
# ST gWET HqAT ¥, I FgT &
Eareic N B i = re
g & zafwe #® wr g fw
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§ F a8 5 swffeT @ &%, @
TN 9 &9 § % @31 AEEd

g W T TT A AHFL |G

AW FT AT O T gER,
SRRt T L A |
TE & AR ozEw we-fA@ @ aEy
g & Fg s &F = § gEw
g9 T AR %9 ¥ FEEHT A |
ag W S g9 qmr J@r g
ST AT ST & "WEr F1v

%’Ef‘ﬂ I q Tgad 5 FeE

Flg AT =g afew 9w aw@
LA EET g ST %% T ERE
g & aamr FIT‘T Eﬁg%r “
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qERAT, WIT HET EATAT R4,
Wﬁﬁ@?a’ﬁﬁﬂﬁ#ﬁrr
IEm oA A8 ' oy 91w oAwd
am F gER A T AR
A WA T §, a€ AT AT T
M Y OO w3 gE WO
W gINA FOIW (14) FT IO
4 A WA AR E-

“Eligibility to receive the food aid
shal] be subject to clearly defined
criteria related to nutritional objectives,
Food purchaseg by the Government
shall be made at current market prices
and the financing and administration
shall be made transparent.”

Ty fBw % «m @ 419 #r
i w7 F A wIaT Y @4
F@ 1T FT G o5 ¥ oweEy
AT E-

“The volume and accumulation of
such stockg shall correspond to pre-
determined targets  solely related to
food security. The process of stock
accumulation and  disposal shall be
financially transparent.”

AT W 3z 9w FO 57 g
e GFTT F 09 Tem § Ear
21 st gfre-

“Food purchase by Government at
current market prices and sales from
food security stock; shall be made at
no lesg than the current domestic mar-
ket prices for the product and quality
in question,”

[5 AUG. 13993]
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TG e F %o TEIEr A
AT w7 @l g U@ gea w
AET  UWA ERAT S IIEY
Ay F W7 gET?  avag o
FHTH gl IR ¥ I
T ¥ feat wm @, S99 omE
T wF @ f@mr g1OAW 39
F¥OAEl A | T ATORC @ifafa-
fAdr awTur @A ? FT  HITHT
afaw @R @ ! H"fF e
98 zazmr @1 z@iAQ ¥ &= ¥
T UF T FEAT ATENT AT T UE B
F 4gg § <1490 QT A F197 FGT
i GFI F1 THH ARIATET TTRU, FE
¥ o agao gqfer og WY am@ &
T o2 5 oaw, gifewea, W9 #@
T zgd war Jeoar U fEr
g ff o aliym @ &7 A WY
A0 AT gAFT A FET-FEY qar

t e Iwd § fag s
'1'%? AM g0 OWTCAT A XA =

ALY #7547 TER 9T A1 AFAT
T@%ﬂ‘r{m qIeT-AIEr |1 AT
FoTdeE femn S @ I "Ew
AW FE I IMF AT W,
aft g FT9 A

gfan § oAy weN F o
aft fasmn & farq FIIAT WA
BT ¥ awg T AF-sEred
FaTeu fogd g@ @ I FT MO
FL AT HIF TH Y OFHITA T
aq  faami ® FAX FH AN
I qRar g gt & "uE  FgAv

Higdl 97 | g7Idq7e |
THE VICE-CHAIRMAN (SHRIMATI
SUSHMA  SWARAJ): Dr. Narreddy

Doctor Sahib, you have
also got three minutes

DR. NARREDDY THULASI REDDY
(Andhra Pradesh): Madam, this Bill is
a very carefully drafted Bill and all
precautions have taken., So, T welcoms
the Bill. Ay a real medical practitionsc
I would like to say something moie
abont the medical profession and this
Bill. Most of the Members are of the
opinion that the medical profession
should be brought under the ambit of this
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Bill. But I dissociate with these Mem-
bers. Of course, there are reasons. There
are some doctors who squeeze (he blood
of the patients. There are doctors who
are negligeny in their duties. But at the
samg time therg are so many doctors
whe are sincerc, who are taking the risk
at their own cost and Wwho are
saving the lives of the patients.

I can explain it. Mhat is hap-
430, P.M. pening in rural areas? Snake

bites, scorpion stings, insecti-
cide-poisoning and agricuitural accideats
aro 110re ip ruraj areas. In these cases the
mortality ratg is more. Herg patients
should be treated immediately, If patients
are not treated immediately, the death
rate will be more, Then in rural areis
necessary equipment is mot available. In
rural areas, doctors have to take risk
to save the lives of patients. If doctors
do not take risk then patient have to
go (o some big hospitals somewhere at
far-away places, and they will succumb
to injurie; on the way, Ultimately, the
patient will be the sufferer. If this pro-
vision i; brought under the purview of
this Bill then each and every patient has
to, undergo so many tests. For example,
for headache, a patient has to undergo
X-ray, scanning, blood test, Urine test
and so many tests to exclude brain tum-
cur, To exclude the brain tumour, doctors
have to prescribe all these tests. Not only
that, so far patients are giving only
m-~dical fees. From tomorrow onwards,
they have to give not only medical fees,
but also legal fses, I am not supporting
the doctars, I am supporting the patients,
If medical profession is brought under
the purview of thig Bill, patients will be
the worst sufferers.

[The Vice-Chairman (Shri V. Narayana-
samy) in theChair.]

That is my opinion. My second point.

THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY): Please conclude,
Your time is only three minutes.

DR, NARREDDY THULASI REDDY:
1 totally agree with Shri Swaminathanji.
Consumer education should be included
in the curriculum of high schooj educa-

[RAJYA SABHA]
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tion and coliege wducatiom.  This s
highly important. Then, so far, we are
dealing with the quality and price; of
the items. We are not dealing with
the availability of items. You  have
brought only two items under this Bill.
Sir, essentia] itemng are not avajlable at
so many places, So, availability of items
should alsp be brought under the purview
of thig Bill

The next poiny is about awarencss.
Of course, awareness iy found but it is
not uniform. In urban areas, awareness
is somewhat beiter. in South India,
awareness is morg and in North India
awareness is less, Why? Because there
are six hundred volumtary organisations
of consumer movement. Out of that,
450 are in the South and omly 150 are
in other parts of the country. It indi-
cates that the consumer movement, cob-
sumer awarehess is somewhat begfer in
South India. 5o, proper steps should be
taken in that direction. Sir, a national
institute of consumer affairs should be
set up and that too in Andhra Pradesh
because the consumer movemen; is very
active there. So, I request the Govern-
ment to set up 2 mnatiomal institute of
consumer affairs in Hyderabad

PROF. SAURIN BHATTACHARYA
(West Bengal): Mr, Vice-Chairman, thank
you. My name is at least found in the
list. There is a saying that the proof
of the pudding is in the eating. Ag it
has been stated in the Statemen; of Ob-
jects and Reasoms, the 1986  Act was
found wanting and there were loophoples.
Therefore, this amendment, which has
been brought, ig to remove the loopholes
and to make it effective. Buy I have
just one apprehension. But I have a
strong apprehensjion. Perhaps, the way
the orbit of consumer profection is being
widened, ultimately, perhaps, the Minis-
ter himself or his successor may have
to be produced before the National Com-
mission for not being able to give what
he promised, that is, what is called unfair
practice, Bu; if we come to things like
that—Dr, Reddy was  telling that the
medica) practioners should mnot  be
brought within the purview—I suggest
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perhaps, the parliamentarians should be
brought  within  the  purview. What
was the promiss they  gave their
electorate and what has been
their actual  performance? Perhaps,
the National Commission can be
the best judge. But Dr. Reddy has
given a real clue why it is Mr  Antony
who ha; taken the initiative in bringing
this amendment; it i¢ because South i~
more conscioug and the North is less
conscious regarding the consumer inter-
cst. But T do have a yery great apjre-
hension regarding the outcome of tie
Dunkel proposal which our Government
has practically accepted it scems. They
talk with different faceg at diffetent times.
Take, for example, medicines. They
say in the long run it will be favourable
for us and in that case what effective
control you wilj have over that thing?
in other respecis =zlso Ms. Sarala  Ma-
heshwari said about privatisation which
the Government is backing—privatisation
meaning foreign capital in our country,
who will produce here and who will be
running the show,really—how far they
will be under these laws, what will be
their pressure on the Governmen; for
exemption from such laws, We do pot
actually know the amount which is go-
ing to be deployed on foreign capital
at different times different figures are
given depending on the exigencies of the
circumstances. When one thing has to be
proved a figure is givenm and when the
other thing is to be proved another
figure is given and there is ny denying
that this Government in spite of the
very best wishes of Mr. Antony, may
agree [0 barfer consumer interest inex-
change of foreign capital as they are
bartering the national interest for the
sake of building up foreign exchange
out of IMF Igans and other loans, There-
fore, these are the real loopholes besides

the loobhole;  of 1986  which
the Minister hag said.  Neverthe-
less I congratulate the Minister for

taking this initiative and T would repeat
that really ir will depend on educating
the consumer at large, that is, th= people
at large regarding :heir own interest and
what Dr, Reddy said rcgarding building
up the consumer movement all over the
country in order to take up the rightly
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and not frivolously. Bup bring wihin its
purview definitely the medical profession,
education, the proflsssional education
and all those who come before the people
with promises and they will haye to
show whether these comnstitute promises.
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qrar a1 gifex 7 T4 *fome,
afFs ag weey A AU WgE 9
fEar

TR g AT Fw A1 R zEfau
Tq AW A 2T T g IS T
EICIN- e

THE VICE-CHAIRMAN (SHRI V.
NARAYANASMY) - Shri Prakash Yash-
want Ambedkar-nor present Dr. Jinendra
Kumar Jain you are given five minutes.
You &ave to conclude within that time.

Dk. JINENDRA KUMAR JAIN
(Madhya Pradesh) : But the Chairman
allowed me ten mjnufes.

THE VIAQE-CHAIRMAN (SH, V.
NARAYANASAMY)- You will have (o
conciude within five mijnutes, Try o be
very brief.

DR. JINENDRA KUMAR JAIN :
I will be very brief, Sir. Mr. Viee-Chaijr-
man, | am specially thankful to you and
1o the hon. Chajrman of the Rajya Sabha
for llowing a medical Member of this
House ty present beforp the Parliament,
the medical

viewpeint before the  de-
bare on this Bili is concluded... (Inter-
raption)... I will be grateful if  there

is no interruption. My party members
have already spaken, But [ would like to
segk forgiveness of my party colleagues
because what I am going tg 5ay may not
be in conformi;y with the considered
opinion which has been expressed here
on behalf of my party. Because this
House is an enightened forum, T thought
it is my duty to place before the House
how the doctors in this country arg
feeling about this Bill.
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Sir, 1 woulg like o make a very cate-
gorical sratemenl thai medicay  profes-
sion 1in rhis couniry musi not be cover-
ed by the Consumer Protection Act, 1186
und the Consum:r Protection  (Amend-
ment) Bill 1993, ‘Lhese two must  not
coyer the medical services rendered by
them. We ar: not opposed (o the inmie-
resis of patients againsg acts of mnegli-
gence and misconduct, etc. on the part
of medical professionals, For such acts
of omission or commission, there are
other suitable Acts like the State Medical
Ceunci!s Act, the Indian Medical Coun-
cil Aer 1956, which, if necessary have
provisiong to deal with misconduct or
negligence on the part of medical profes-
sjonals. Complaints can pe made, if need-
¢d—] wou'd like to make a plea thag
suitable  further amendments can be
brought ;o the Indian Medical Council
Acp and It can bz made more Strin-
geat so that negligent doc:ors can be
taken tg task. Bur :his Bill ig mot the
way in which it should be dome. As a
mark of protest—I would like tg inform
this  Heuse and the Government  the
medical profession all over the country
Is going (o observe an all.-Tndia protest
day on 7th August 1993 and an ali-India
token stike by the entire medical profes-
sion in this country on 17:h September.
1993,

speaking with any narrow interesi fo-
wards medical professionals. What I am
speaking Iy for the medical profession,
[or the sanctity of doctog-patieny reia-
tionship which, I fear, will be destroyed
now. | want to warn he Government
and evervbody sitting in this House that
it has happened everywhere in the
world. As a resul; of such Biflg and
Acts, medical services wil] become more
expensiye. Doctors will resort to more
investigations, more consultations, more
referenceg because it is y natural renden-
cy of zverybody (o save his own skin.
More elaborate procedure will have (o be
restored to doctors and it will all get re-
flected in the higher cost of medical
serbices which will be a detrimental
factor for the patients. My fear is that
the entire care delivery system in this
country will be destroyed. Already we
know how bad the public medical ser-

As | said in the beginning, T am not

[5 AUG.
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vices are. And righy now even  the
Governmenl functionaries, Members of
Puijament and Minjsters go o the pri-
vite clinics because they know that the
public services are very bad and if such
things happen, then ihese wilj vitally
affect the private sector medicine which
is already facing a lot of disadvantages
and constraints. Moreover, this Act 1s
not designed for doctors, nog designed
for the professionals. If you make a
careful reading of the Bill, you will sze
that it hag been designed primarily for
iraders, for goodg and commercial activi-
tiess and it is not designed to include
professionals. Mr. Dineshbhai  Trivedi
and others have spoken about this and
that is why you are not includifg lawy-
ers anl other professionals Then why do
you single out the medical profession
and jnclude the medjcal profession (O
bring it under the purview of this Bill
whiie you are not willing (o include the
other professionals ? Siy, there ars some
practical truths, stark truths, which we
must [ry to understand.

A doctor is not a trader. In this coun-
.ry. w- have not been able (o manage
the problem of quackery. Those who
live in the roral areas know very well
that we have not been able to prevent
quackery. Self-medjca-ion s prevalent
on a large scale and sale of any drugs at
ihe counter is going om, even in the
capital city of the country, that is,
Delhi, wha: o talk of the yillages and
the small owns in the country Anybady
can go and buy any drug. We have not
been able (o provide safe drinking water
to our countrymen and we are going to
examine critically what the doctors are’
doing! There 1s a lack of uniformity of
siandards In medical care. Whatever
medicine is practised in Bombay is quite
different from what is being practised
in a village or ftown or in a district
hospital or even in a medical college
in Bijhar, UP or Madhya Pradesh. T am
4 doctor and T have been gojmg around.
How can you apply uniform standards
when the basic  infrastructure is Dot
uniform? There are some Scientific
truths and matters of this nature have
been ignored. Please rest assuored that no
drug is safe, that every drug can be even
a lethal pojson. Fyerywhere it iswritten,
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which you can see, thar the drugs have
side-effects and no medjcal procedure s
safe. It i full of risks. No medical opi-
Nion can be perfect or firul. Fvery
disease has its op morbidity and morta-
lity. Disease and dsath are as real as
life itself, What are we trying (o do?
If you implement this Act, nabody will
praclise medicine, Why do doctors take
to the practice of medjcine?  Because
they take the risk of helping the pa-
tienis and i; is this risk-bencfit apalysis
which has created tiily body
of medica;  science.  Doctors take
the risk for whom ? Nog for th:mselves,
vut for helping the patients, if the very
subjecy of rmedical practice becomess Sp
rishy, ag it is happening elsevhere, then
who suffers ultimately? It is the patient
oply and mobody else. Su, please remem-
ber that [ am making this passionate
plea not for my colleagues in the medi-
cal profession, but for the patients who
are the victims of diseases and 10 serve
who the entire medjcal profession has
comne jinto being. Moaoreover, miedical
science 1s not an absOlute science, If is a
science of uncertainty and it is an art
of probahility
the science of uncertainty, in the art of
probability, and how can you guarantee
services ? The services of the medical
profession can never be guaranteed. It is
only a help ;o the needy.

There 1s another thing also. You must
mot have double standards. The Act
provides that in the case of Government
medica] services, even when therg is a
losg of life or limb or when any such
thing happens, np action need be taken,
But if a private doctor has dooe it, even
if he has not charged anything, he may
be prosecuted. Why do you haye these
double standards?

Sir, in our coumiry or any here afler
all, a dactor provides some services. And
there are some support services iike elec-
tricity. Electricity supply cannot be
guaranieed, Somebody is doing 2 surgery.
Then the clectricity goes ofl. He cannat
help it. But h~ can be taken (o task for
the conseque-c2s. For instance, the pe
tient has scre problem. He wants to
contac; the doctor. You cannot provide
telephane o every doctor. But the doc
tor; not being available (o the patient,

So if you operate in’
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can be taken o task for the results of
delays in treatment. Then there is the
Public transport. The public trangport
for taking an already sjck patient to a
specific medical facility on advicg of
daciors may be bad. And the docter
can be taken (o rask for any uncoward
occurrence.

THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY): Dr. Jain you have
1o conclude mow,

DR. JINENDRA KUMAR JAIN : I
am making my last point. My last point.
is ihat this debate hag been going on.
And T must be honest to the Members
of tlily House as to what the members
of the medical profession have been
considering in the forums of medjcal
assocjatjons and in such  forums.
SiT, the very text of this Act says that
iy is not applicable if the services are
free or if there is a contract. Today, if
any one of us gets 2 heart attack late at
night, youcall the doctor and he will
come once the Bill is passed every doctor
wil] write wutside his clinic, “No con
tract, no treatment”, People will prepare
such contracts, devised by lawyers, thaf
unless you sign a confract, he will not
treat you. In that case, Sir, every mem-
ber of the medical profession will
be totally immune from  this
Act  Sir what will be destroyed
is not medicine, not the services, but the
nobility of medicine which is a tradifion
of this country. Sir, the nobility of medi-
cine has been destroyed in the. developed
world It has been destroyed in the
moadernised part of India. I do not say
that nobody is a blacksheep. Some people
may already be doing this. But this Par-
liament must pot help the process of des-
truction of the nobility of medicine which
is based om trust, confidentiality and the
doctor-patient relationship. Populism
should not close our eyes to the truth.
And the truth is just ag every patient has
to trust doctors, this Parliament  must
trust the medical profession—listen to
them as to what they want to that they
provide better medical care—and not pasg
such laws which are unreasonable, un-
justified, and, T am very somy to say,
laws which have been put forward with-
out sufficient application of mind. Thaok

you, Sir.



34 statutory Resolution
seeking disapproval of
the Consumer
THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY). Thank you, Dr.

Jain, Now the Mover of the Statutory
Resolution. . .

wt ®a fow nitaw (o ws)
e, 2 fyqe, ®me <O fave,
(=m=um)

THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY): Your Party’s
is Over,

time

wl g o dlaw a5 orda fean
w9t | g for zedw fwita A8t
FHT A7 | WU A JF & dgef 97 |
# frs 2 fugz &

I am on the point of penalty, Sir. (In-
terruptions)

THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY): Mr. Gautam, your
Party hak taken 13 minutes more.
Therefore, thers is no time left. Now, 1
am calling Mr. Krshan Lal Sharma.

Al 7 Tga wew: w1 g
ar fre 98% st AEr S oA msi
AT ST 2 | TH §ET &9 wel A
duT 9w gHT 3, ar . (=TT™i)

Why can’y [ be allowed to speak on
the Amendment?

§ Fge @ faqe qam, w398
FAT R |

" THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY): Kindly take your
Party has taken 13 monutes more. Bul,
Mr. Jain was permitted by tht Chairman.
So, don't try lo argue with me.

! g fig waw - § Fwiew
STAT FR@r ... (AT

THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY). You should not
take the House for granted. When your
Party’s time is over, you have to keep
guiet.
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..SHRI SANGH PRIYA GAUTAM:
Only two minutes. The hon. Chairman
has allowed my Party colleagne even

after my Party’; time is fully consumed.

TE

VICE-CHAIRMAN (SHR1 V.
NARAYANASAMY): Kindly take your
seat, I am sorvy,

SHR1 SANGH PRIYA GAUTAM:
Kindly give me two minutes,

THE VICE- CHAIRMAN (SHRI V.
NARAYANASAMY): Kindly takt

your
seat,. .l
SHR1 SANGH PRIYA GAUTAM:
Just two minutes, Sir.
stodg fam dfew o @A H

F FqAT FG A FT GT | ITHET-
sqerY, § ATFT 24T 9 19 9%
a 27 & oqw feamn =vEgar g,
A AT § FAAE g FRET S fagre
AT d TH ATE eqr T8 AT

“Whtr e a trader or a person against
whom a complaint iy made fails or
omits o comply with any order made
by the District Forum, the Statse Com-
mission or the National Commission,
as the case may be, such Lrader or per-
son shall be punishable with imprison-
ment for a term...”

**,.shall not be less than one monht but
which may extend to 3 years or with fine
which shall not be lesy than two housand
rupees but which may txtend to 1en
thousand rupees or both, provided that
the District Forum, the State Commission
or the National Commission, as the case
may be, may, if it is satisfied that the
circumstances of any case sO requife, im-
pose a sentence of imprisonment or fine,
or both, for a term lesser than the mini-
mum termy and thg amoun; lesser than
the minimum amount, specified in this
seclion.” This may be deleted and the
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following be substituted. “..and impri-
sonment for a term which may extend 1o
three years or with fine which may ex
tend to ten thousand rupees, or both.”

THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY): Now Mr, K. L.
Sharma will reply. He ig not here.

SHRI _S.K.T. RAMACHANDRAN
(Tamil Nadu): Because of poor teaching
so many students fail, Will the teachers
also be brought under this Bill? This is
a very important point.

THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY): I know it is very
important. You (ake your seat The
Minister will reply.

THE MINISTER OF CIVIL SUPP-
LIES, CONSUMER AFFAIRS AND
PUBLIC DISTRIBUTION (SHRI AK.
ANTONY): First of all, [ would like fo
express my gratitude to all the Members
of thi; House for agreeing to lake up
this Bill as the first item on the agenda
atleast today afternoon. Even though we
are debating with heat and  sometime
with anger on many issues, I find since
the discussion started on thig very im-
portant Bill, there is near unanimity in
the House and this is an occasion when
1 found the Members of  this august
Houst could rise above party lines, This
i a very happy sign as far as the con-
sumer movement ig concermed  ‘This
example should be followed as far as
the consumer movement s concerned.
Whatever may be our  differences m
other areas, we must forget politics in
this movement and my sincerg request to
al] the hon. Members whg are really in-
terested in the well-being of the poor
Indian consumer; is to kindly join this
movemtnt and make it a real mass move-
mens and a  non-political  movement.
Within 3 to 4 years, this movement must
become one of the powerful mass-orien-
ted social activisty movemeni 1in the

country,
I remember the origin of the Bill and

1 cannot forget the contribution made
by late Shri Rajivji. Talking of a power-
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ful consumer movement in 1986, we

have been able to introduce and pass
such a revolutionary Comnsumer Protec-
tion Act only because of the initiahve,
determination and dedication shown by
late Rajivji, At that time also, we knew
that this 1986 Bill was oot the final BiH.
After 1986, within the last 7 years, this
has gathered momentum 1
agrec that still there are shortcomings
and weaknesses and wg have a long way
to po. Bu; during this period, from 1986
to 1993 within these seven years, this
movement has gathered a lot of momen-
tum,

movement

I would like to mform hon. Members
that in all the 31 States/Union Territo-
ries, we have the Consumer Protection
Council. Then, we have the National
Commission, In all the 31 States/Union
Territones, we have the State Commis-
siops, In 452 districts out of the 462 dis-
tricts in the country, we have the Dis-
trict Redressal Forom., This 1is an
achievement. In 1986, we had only 50
voluntary organisations: Now, their num-
ber has increased to abouy 600.

The VICE-CHAIRMAN (SHRI V.
NARAYANASAMY): Mr. Minister I am
sorry to interrupt you. Just one minute.
1 would like to point out to hon. Mem-
bers that at 4.30 p.m., we have to take
up clarification on the statementgy made
carlier. If the House s0 agree, we can
complete this Bill and then we can take
up the clarifications. I would like to take
the sense of the House. T think we can
complete this Bill first. You can continue,
Mr. Minister.

SHRI A. K, ANTONY: &ir, cven
though we have gathered momentum, I
feel that wg, should now  concentrate
more on this important area of social
activity.

As several hon. Members pointed out

here, we are now in the process of libe-
ralisation,. We are in the process of
opening up, Government’, control is

diminishing or loosening in many areas.
It is a comscou,; decision of the Govern-
ment because, fo compete

s

with  the

-
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modern world, with the advanced coun-
trics, we have to modernise; we have to
open up. Therefore, Government's con-
trol will have to be withdrawn in many
aress, But the mere fact that the Gov-
ernment is voluntarily abandoning its in-
fluence and control over the marke; does
not mean that the market is free for the
manufacturing sector and other indust-
tries, It iy not a market for free ride by
the industrial sector.

Now, when the control of the Govern-
men; is a diminishing one, that place
mus; be taken over by social control.
Only the consumer movement and  the
varjous consumer fora can  take  thag
place. The mneed for a  strong
consumer  mOvement 1S very much
more now than anytime before.
The consumer should become the deter-
mining factor in the market. He must
be able io establish control over the
market by his power of social control.
The consumer should be able to control
the market forces and he must be able to
uet zood quality goods and better service
at cheaper prices or affordable prices.
That should be owr aim. For that, this
movement will have to be further streng-
thened.

The Government'’s sincerity you can
understand in ong of our amendments.
There js always a complaint that the
Governmen; is taking over more powers.
In this Bill, you wil] see the reverse
trend. Earlier, the Central Govemment
and the State Governments used to
select the members of the District Re-
dressal Forum, the State Comniission
and the National Commission We have
now changed (he whole pattern. The
prower to select 'he members is no longer
fhere with the Ceniral and State Govern-
ments. Tustead of this, we are bringing
in g screening committee. In the scre-
eTing committee, we are involying the
judiciary also. Therefore, the Govern-
ment is sincere and serious that this
mavement, this activity should he above
politics, should be above Government's
control. We want if  to be
a mon-political movement, That is our
sincerity. That is why we have moved.
certain amendmenfs.
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I can understand the anxiety of some
of my colleagues, They want more spe-
ed. I agree with them. But I would like
to remind them of just one thing In
1986, for the first time, we brought a
legislatjon on this matter. In 1991, we
brought an amendment, a small amend-
ment. Now, we have brought forward
a comprehensive amending Bill. But this
is not the last law, As far as the com-
sumer mOvement is concerned, as far as
the law (o protect the coasumers is con-
cerned, this is not the final law. You
know it heftter than me. Social legisla-
tion is z continuoug process. When the
aspirations of the people are awakend the
movemznt itself will become more
powerful to satisfy those wishes. Which-
ever Government may be there. T am
sure, they will be forced to bring in
more and more amendments to make
this mcovement more strong. They will be
happy to do this.

Sir, there may be defects, there may
be some areas still not covered under
this Bill. Apart from the two doctor
colleagues, some other Members were
also a little angr about non-imclusiza of
Governmen! doctors. It is not a closed
chapter. That guestion is open. Be-
vond that 1 can say nothing now. We
cannpt impose things. We are jn a des
mocracy. We have to debate. So  let it
be an open question. But one thing i
sure. My doctor colleagues, Mr. Reddy
and Mr. Jain, would agree that  there
arg 1nnumerable complaintgy againsy the
ill-treatment of patients in Government
hospitals, whether tn Delhi or in State
capitals or in the villages. So. Govern-
ment doctors will have to change their
style. We are now giving onoe mote
chance to the Government doctors. Let
the doctors cure themselves, Otherwise. .
{Interruptions). We will have to take
some oOther steps.

DR. JINENDRA KUMAR JAIN: Will
you yield for a moment? Therg is al-
ready an Indian Medical Council Act to
govern the doctors. Why do you want
to take up on yourself to govern the
doctors. = There are provisions in that
Act apainst the negligence and miscon-
duct of doctors. Complaints can be
made under that Act. So, when one Act
is already in existence. .. (Frferrupfions).
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THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY): Now, Mr. Jain,
take your seat. (Interruptions).

SHRI VISHVIT P. SINGH: Ask Dr.
Jain how many complaints made to the
Indian Medical Council have ever succe-
eded? (Interrupzions).

SHRI TINDIVANAM G. VENKAT-
RAMAN (Tamil Nadu): It is a question
of life and death (Imttrruptions).

DR. JINENDRA KUMAR JAIN- I
bhad requested the hon. Minister to yield
and Jet this dialogne between him aud
me be completed. What I am trying to
say is, please, do not enlarge the scope
of your Bill. See under what colditions
the doctors are functioning.

THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY): Ix. Jain, you
have already made that point,

SHR1 A. K. ANTHONY: Though
there are powerful vojces from many
quarters and the people by and largs for
including the Government doctors, we
are giving them still oue more chance.
To this amending Bill Government doc-
tors are not iacluded, Private doctors
ars there but we are not including the
Government doctors. T am telling you,
do ‘a0t keep your eyes closed. Complaints
are there from all over the coun-
try. So, tne Government doctors  and
the IMC should also think, they should
correct themselves, they should correct
the members of their profession. Other-
wise, the Goverament will not remain a,
silent spectator for a long time This is
fhe only thing T  want to say. Beyond
that T do ng; want to say anything.

Many hon. Members, who participated
in the discussion, have given very valua-
ble suggestions. T have already noted
those sugpestions. But some of the com-
plaints or apprehensions expressed here
are no! correct. Some of my friends
have pointed out that railways, P & T,
Flectricity Boards, and transoart services
were not included. It is not correct. As
per .the law, ag per section 1(4) of the
Act, “Save as otherwise exvressly provyid-
ed by the Central Government by notifi-
cation, this Act shail apply tp all goods
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and setvices.” So far, til] to lay, the Cent-
ral Government has not exempted any
services from the purview of this Act. So,
all these services come under this Act—
rajlways, P and T, transpori, efectricity,
banking, everything. The only thing is,
in regard to railways and P & T. in
certajn cases the Natjonal Commission
has given a judgment that because of
the specific facis of a case, the com-
plainants should try (o seek redressal
through some other courts, Even yester-
d¢ay I had a talk with the Chajrman of
the National Commission. S0, that is the
position. These services are also included
in the Act.

One of the geperal complaints was
about doctors, and T have already told
you about Governments position regard-
ing doctors.

1 have noted, with all seriousness, the
suggestions made by hon, Members like
Sushma Swarajji, Sarala Maheshwariji,
Suresh Pachouriji, V. Narayanasamyji—
he is cur hon. Vice-Trairman now—
Vidhuthalai Virumbiji, Dineshbhai Tri-
vediji, Chowdhry Hari Singhji, Satya
Prakash Mafaviyaji, Swaminathanji. ..

SHRI G. SWAMINATHAN : I am G.
Swaminathan, not Swaminathanji!

SHRY A. K., ANTONY ;... Chalura-
nan Mishraji, Prof. Saurin Bhattacharya-
iji, Bhupinder Singh Mannji, Dr. J. K.
Jajn and Sangh Priys Gautamji. I am
not going into the details of your sug-
gestiuns, but I have noted your sugges-
tions in all seriousness.

SHRI SATYA PRAKASH MALAVI-
YA : What abont the period of limita-
tion ?

SHRI A. K. ANTONY. 1 will come
ty that. Government will examine all
those things jn all serjousnmess. I cannot
say anything now, but yon can under-
stand the sincerity of the Goveiument.
Government ‘wants this maovement
to be strengthened, and we alsg want to
streagthen the law as time passes. So
we will consider these things and, as
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time passes we will try to accommodate
83 many suggestions of the hon. Mem-
bers as possible,

Hoa. Narayanasamyji and some other
Members like Swaminathanji also spake
about excise concessions. The hon. Fin-
dnce MimiSter 1s sitting beside me, but I
can tell you one thing in all sincerity.
Governmeat  is defermined to sez that
all those ooncessions which are anpounc-
ed and which are expected to be passed
on to the consumers will have to be pas-
sed on ‘to them Government is consistent-
ly monitoring that, We have had several
rounds of discussions with the industries
ad manufactures  associatins and con-
sumer organjsations. After that, the in-
dusgries  associationms haye given  their
study reporg. Ail of them were claiming
that they have already passed on  (he
vencfits to the consamers of course, some
~f the units bave passed on the benefits
to the consumers, bur still there are  a
tumber of industrial units and manufac-
toring uaits which are unwilling o pass
nn tbe henefits to the consumers. That {s
the point raised by the consumers asso-
ciations. So, the Government is serious that

So, rhe Goversment is serious that
these concessiong should be passed an to
the consumers. So, ultimately, @ consulta-
tion witk the Finance Ministry, our Min-
istry has taken a decision. We have offi-
cially tried to find out the truth. So, we
have sent details to the BICP. They have
been requested to have a thorough study
of the facts sciemtifically. They have been
requested to give us the report within one
month. They said tha) one month would
te verv short for them. So, they have
promised that they would conduct all the
study and that they would give the re
port to the Governmeni by the 3Dth of
September. As soon as the report is with
us. we will proceed further. We will not
allow aay Iloopholes.  With all our
available power we will see tha; these
concessions are passed on to the con-
sHmers.

Same aof the colleagues were expressing
some cocern about the Dunkel proposals.
‘T do not know the relation between the
Dunkel proposals and this. Only one
thing T would like (o say. Whatever the
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Dunkel ext says or whatever semebody
says, as long as this Government is here,
we Will strengthen the PDS. That much
I can say because that is our considered
opinion. We will not weaken the PDS.
We will gtreamline the PDS. I know there
arg difficultie; in the PDS. I know that
there are many complaints against it
auct there are many defects in it. Govern-
mert 1s trying to prevenl al{ these com-
plaintg about diversion and other things.

350

SHRI G. G.

(One small sentence,

SWELL (Meghalaya):

THE VICE-CHAIRMAN
NARAYANASAMY): The
rep'ving. Kindiy sit down,

(SHRI V.
Minister is

SHRI G. G. SWELL: One smal sen-
tence. Since the Finance Minis.er is
lere, I wiulj lil.e to know whether he
had cor:piittioned some economists of
intern2¢ioal s*andard to go into the
question of the PDS in India and whe-
ther these cconcmists have recommended
tha! instead of the PDS we should have
fogl s.amps. So. in view of that. T would
lijke (o understand how the Minister
gives this kind of an assurance that the
PDS will go on, come what may, There
is undar considera!ion replacement of Lhe
whole (hing by food stamps.

SYR{ VISHVIIT P. SINGH: They
have found that the food-siamp system
was corrupt. So, they want to remove the
food-stamp system and have 3 PDS there.
And you wang (n bring in the food-
stamp system here!

SHRI A. K. ANTONY: Why are you
mentioning about the Dunkel proposal
and about exnerte from outside suggest-
ing dismantling of the PDS or weaken-
ing of the PMS? [n our own country
also there are many people who  say,
“Why ~72 you spending such a lot of
money? This i- a waste,” Tt is a guestion
of approach. As long as the majority of
wur people are poor, they are living in
rural areas and their purchasing power is
very, very meagre, the Government will
have to suppori them. So, food security,
tha food subsidy the PDS is 3 must for
us. Ten others say whatever they want
to sav... (Inierrupfions).



35| - Statutorp Resolution
seeking disapprovul of
the Consumer

THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY): Kindly allow the
Ministey to speak.

SHRI G. SWAMINATHAN: What s
the Finance Minister saying?

» SHRI A. K. ANTONY: We are work-
ing ogether as a Government. Thjs Go-
vernment has a joint and collectjve res-
ponsibility.  Whatever I say is on  be-
half of the entire Government. So these
things will continue. The  Finance
Minister himself has said iy in  his
Budget speech.

You are referring to a rerort fiom
some other countries. I can tell you
that as per a decision by this Goyern-
ment, we have appoinied a committee,
a three-member committeg of Minis-
Lters, to study the present PDS, :0 siream-
line the PDS and o ensure more com-
modities to the realy needy people, and
sOme suggestions have come to eliminate
certain affluent sections also. That Com-
mittee has submitted its Report. We
will presen; that Report to the PDS
Advisory Council. After that, that Re-
port can be discussed at whatever forum
you ail decide. So, we have a report
submitied to us after discussions with
mast of the political parties. In  that
there were many eXperts who are work-
ing in this country. So, we have 5  re-
pory which hag been preparad in  this
country itself. Why are you not refer-
ring to thai Repor(? Since  [ime is
limited I am not going into detajis. I
know many more amendmenls arg need-
ed, but le; us work together, There are
many activities on this side and on that
side. All of you join this movement
and make it a mass movement., One
thing is there. This movement is still
a city or town-oriented movement. This
is ong of its defects. Out of 600 orga-
nisations, most of (he organjsacions are
in cities or towns. If you want (O
serve really the common people of India,
we must take ihis movement to  the
villages, This is not the defect only of
this movement. This 1s the defect of
all of us. All of us are becoming elitist-
type politicians. We must also move to the
villages. Of we take this movement to
the villages. then alome we can help the
villagers. S0, we need a rural-based
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consumer movemen; [n this couniry. 1
hope and trust that after chis Bill  is
rassed, 1t will also gef a momentum.

Hon Members have made many other sug-
gestions, which include suggesgjons re-
garding the curriculum. We have taken
note of it. Many of your other sug-
gestions we are considering seriously. I
assure you that my Department will
seriously examine aill the  suggestjons
made by the hon. Members. 1 am sure,
after some time we wili haye (o bring
in more amendments in the House and
in the other House in order to make
the law perfect.

To honour the wishes of many hon.
Members who spoke and also to honour
the wishes of al the consumer organisa-
tions in this country, T will bring in
more amendments, instead of after one
year, afier two years,

SHRI SATYA PRAKASH
VIYA: No( after three years.

MALA-

SHRI A. K. ANTONY: As 3 compfo-
mise.  You said three, T said two. Let
us have a compromisilg approach.

With these words T thank all the hon.
Members.

SHRI DINFSHBHATI TRIVEDI: Will
the hon. Minister give an assurance on
making the public utility commission a
staiutory body?

SHRI A. K. ANTONY: We have al-
ready passed a Resolution in the Consu-
mer Protection Council. Now, the Go-
vernment has started examining  the
implementation part of it-  That will
also come in the course of time.

THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY): I shall now first
put the Resolution ~wmoved by  Shri
Krishan Lal Sharma to vote.

The question is:

“Tha¢ this House disapnroves of the
Consumer Protection (Amendment)
Ordinance, 1993 (No. 24 of 1993)
ptomulgated by the President  om
the 18th June, 19937

The motion way Lnegabived, LL
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THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY): Now, I shall pur
the motion moved by Shri A. K. Antony,
to vOte.
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The gquestion Is:

“That the Bill furgher to amend the
Consumer Prolection Act 1986, be
taken into consideration.”

The miolion was adopled.

THE VICE-CHAIRMAN (SHRI1 V.
NARAYANASAMY): We shal] now take
up clause-by-clause consjderation of the
Bull.

Clauses 2 (o 4 were added !+ thie Il

THE VICE-CHAIRMAN {(SHRl V.
NARAYANASAMY): Clause 5. There is
one amerclment by Shrimati Sarala Ma-

heshwari. Are

ment?

you moving the amend-

5.00 P.M,

SHRIMATI SARALA MAHESHWARI:
1 wan: some asSurancg from the Minis-
ter, I want tg pur my point of view.

YIS REled, B9 ST HIAr
qUTEA  SETH W@ Ag F9 RW &
T I T F1 dET gy |
‘a'l?rrﬁw“inﬁ AT X AT WA

TS FT T R AZN ST R E,
AR G H @ 5 gh faw el
TERA A HEFOEE IE HAT qET
urmm@arlarrmwmgiﬁg
f&. ...

THE VICE-CHAIRMAN
NARAYANASAMY):

(SHRI V.
Kindly conclude.

SHRIMATI SARATA MAHESH-
WART: Let me <ceak at leas| for  one
or [fwo wminu(es.

SHRI G. SWAMINATHAN: The only
problem is, whenever (he Finauce Minjs-
ter smiles there is a problep; and even
when he doesn’t smile there is a prob-
lem.
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SHRI A. K. ANTONY: Mr. Vice-
Chajrman, under the cconrOmic policy
we are giving more emphasis on  rural
development and pro-poor programmes.

We are still examining the ways fo bring
more and more pro-poor programmes. I
can assure the hon, Member that the
poin(s raised by her have already been
taken care of. In this year's Budget
also, we have increased the  allocation
for rural devclopment considerably. In
the coming months also, we will try to
bring more and more programmes for
the welfare of the rural people and

common people.

THE VICE-CHAIRMAN (SHRI V.

NARAYANASAMY): Shrimati Sarala
Maheshwari. are you moving your
amendment?

SHRIMATI SARALA MAHESHWARI:

T am not moving my amendment.

THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY): I will put clause
5 to vote. The question is:

Tha( clause S stand pary of the Bill.
The motion was adopted,

Clause 5 was added to the Bill.
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THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY): On clause 6, there
is an amendment by Shri Satya Prakash
Malaviya. Mr. Malaviya, are you mov-
ing your amendment?
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Clause 6—(Amendment of section T)

SHRI SATYA PRAKASH MALA-
VIYA; Mr. Vice-Chairman, I move:

f. “That at page 6 after line 21 the

foilowing proviso  be inserted,

namely:—

‘Provided that half eof the total
number of such members shall

be women.”

The question was proposed.

SHRI SATYA PRAKASH MALA-
VIYA: So far as the State Council are
concerned, half of the memberg must be
from women. Now there is 3 provi-
sion in the Bill ¢hat so far as District
Fora are concerned, there will be two
non-official members.  You have made
a specific provision in the Bili that out
of those two members, ong will be a
woman,  Therefore, my amendment is
that in case of non-officiay members Oof
the State Council also half of the mem-
bers must be women. I would request
the Minister to accept my amendment.

SHRI A. K. ANTONY: We have al-
ready issued guidelines to the  States
that ap least ten members should be
women in the State Council. They will
increase the number gradually. So this
point is taken care of.

SHRI SATYA PRAKASH MALA-
VIYA: Which guidelines?

THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY): They have already
issﬁed some bg‘uidelines to the States 1n
this regard.

SHRI A. K. ANTONY: In the Central
Consumer Protection Council, there are
already ten women members.

SHRI SATYA PRAKASH MALA-
VIYA: There will b two  non-Official
members in the State Councils. It will

[ RAFYA SABHA ]
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be Ior the Stale Government to include
those two members. There is a speci-
fic provision in the Disirict Forum also
that one member will be 2 woman mem-
ber.  Therefore, the  Minister  may
kindly accept my amendment,
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THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY): The Minister
said that they will issue guidelines to
thy State Governments.

SHRI SATYA PRAKASH MALA-
VIYA): T am pressing my amendment.

THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY): The question is:
(No. 6)

“That at page 6 after line 21 the
following proviso be tnserfed,
namely:—

“Proyided that half of the total
number of such members shall
be women.”

The motion was negalived.

THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY): The question is:

“That clause 6 stand part of the Bill.”
The motion was adopted,

Clause 6 was added (o the Bill.

THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY): Clause 7. There is
one amendment of Smt. Sarala Mehesh-
warl.

TRAY A1 AR - YA
TERy, WF W& gERT A e
I ¥ @ Sm F o R
foat & o g & arwar g,
T wEW #1 f fewwdl

THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY): T shall now put
clause 7 tg vote. The guestion is:

“That clause 7 stand part of the
Bill.””
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The motion was adopted,
Clause 7 was added to the Bill.

Clauses 8 lo 18 were added (o the Bill.

Clause 19 (Insertion of new  sections
244 and 24B)

1THE VICE-CHAIRMAN (SHRI V.

NARAYANASAMY): There are two

umendments, Mr. Minister,
SHRI A. K. ANTONY: I move:-

4. "That at page 11, line L6  after
che word ‘copies’ the words ‘of
documents’ be inserted.”

7. “That at page 10, line 38 for the
words ‘one year’ the words ‘two
years’. be subsgituted.”

The questiony were put and th. motions
were aduvpted.

Clause 19, as amended, was added (o the
Bill.

(lauses 20 [o 22 were added to the Bill.
New Clause 23
(Repeal and saving)

SHRI A. K. ANTONY: Sir, I move:

“Thai at page 11, after clause 22
the following clause be znserted

namely:

23. (1) The Consumer  Protec-
1L rd. 24 nance, 1993 is hereby re-
ol 1993) tion (Amendment) Ordi-

pealed.
(2) Notwithstanding such

repeal, anything dome  or

any action taken under the

principal Act as amendeq by

the said Ordinance shall be

deemed ty have been doneor

taken under the  principal

Act as amended by this Act.”

The question was put and the motion
was adopted.

New Clause 23 was added to the Bill.
Clause 1 (Short .title and commence-
ment)
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THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY): There 1s one
amendment. Mr. Minister,
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SHR1 A. K. ANTONY: Sir, I move;

L. “Thag at page 1, for lines 5-6 the

following be substituted, namely—

*(2) It shall be deemed to  have
come into force on the 1B8th
day of Jume, 1993."

The question was put and the motion
was adopted.

Clause 1, gs amended, was added to the
Bill.

L. ihe Enaciing Formula and the L
Title were added to the Bill.

SHRI A. K. ANTHONY : Sir, I move:

“1hat the Bill, as amended, be
passzd.”

The question was proposed.

SHiRI JAGESH DESAI (Maharashtra):
Sir, I want io speak at this stage.
(Interriuptions)

THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY) : He can speak at
the third-reading stage. Kindly conclude
within one. minute.

SHRI JAGESH DESAI: Sir, 1T want o
draw the attention of the Minjster fo a
particular point. That earlier Minister also
gaye me an assurance in this connection.
In our PDS system, wheat is sometimes
given to such areas where it is not con-
sumed. For example, in Banswara, Rajas-
than, they take only ‘makka’. Similarly,
in some areas of Gujarat, ‘adivasis’ do not
take wheat, The wheag supplied in those
areag findg its way to the open market. As
I have suggested earlier also to such areas
we should give ‘maize’ and such things so
that they can really go to ‘adivasis’. I
want to know whether the Government
will procure ‘maize’ and some such items
and supply them to those areas where
wheat is mot consumed. Otherwise, the
wheat supplied will go to the open mar-
ker and only business people will flourish
and consumers will not get what they
consume, I want the Mijnister to look
into this.
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THE VICE-CHAIRMAN (SHRI V.

NARAYANASAMY): Yes, the Minister
will consider it.

DR. JINENDRA KUMAR JAIN -
Sir,. .,

. THE VICE-CHAIRMAN (SHR1 V.
NARAYANASAMY) - You have spoken
enough, Dr. Jajn. (Interruptions). You
bave not given me any request. You have
already spoken. Kindly take your seat.

DR. JINENDRA KUMAR JAIN : 1
would also... (Interruptions). :

Sir, I would be very happy to withdraw
my ‘no’ if the hon. Minister assures that
medical currency will be kept out of it.
(Interruptions)

‘'SHR]I MURLIDHAR CHANDRA-
KANT BHANDARE (Maharashtra): Sir,
you cannot permit this discussion.

THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY): T aprec with you.

Now the guestion is:

“That. the Dill, as
passed.”

amended, be

The motion was adopled.

THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY): Now, we  will
take -up clarifications on the statement
made by the Minister. (Interruptions).

AN HON'BLE MEMBER: Then
what abour the statement on the Rail-
way accident? (Interruptions)

SHRI G. SWAMINATHAN: Sir, it
is five o'clock now. (Interruptions)

THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY): If the House so
agrees._. . (Interruptions)

SHRI G. SWAMINATHAN: No deci-
sion was taken thai the House would
beyond five o'clock. (Inlerruptions)

" THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY): Kindly hear me.
Why arc you speaking before  that?
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Kindly lake your seat. [ would

o take {be sense of the
It the House so

like
House.
agrees, we can

take it up. Now, the statement  of
the Railway Minjister is there, He will
te reading our a scatemeni. Then cla-

rifications on the four statements can

be taken up. (Inferruptions)
SOME HON. MEMBERS: Tomorrow.

SHRI G. SWAMINATHAN: Sir, I am
on y point of order. In the  Business
Advisory Committee it was  decided
that the Flouse would sit omiy up to
five oclock and not beyond that. How
are you putting the proposal here? [r
was decided (hat only from the next
week onwards we would be raking the
House up to six oclock and  beyond.
That was the decision takem in  the
BAC.

THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY): Mr. Swaminathan,
ler the Parliamentary Affairs  Minister
say something.

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS WITH
ADDITIONAL CHARGE OF THE
MINISTER OF STATE IN THE MINIS-
TRY OF PARLIAMENTARY AFFAIRS
(SHRIMATI MARGARET ALVA): Sir,
1 think the leaders of most of the parties
who ware there tcday will bear me out,
it was decided that we would sit  till
six oclock and if necessary, beyond
that. ({nterruptions) ‘

SHRI G. SWAMINATHAN: That was
for the mext week, You wanted to sit
but we said that it wouid be from the
next week onwards, The Minister wan-
ted it but we did not want it. All the
Opposition people were there. You ask
any of ihem? (Interruptions)

SRRI JAGDISH PRASAD MATHUR:
But that was from Monday next and
not from today, C o

SHRI G. SWAMINATHAN: Mr.
Minisier, you are confused. You are
confusing ¢he whole  thing. (Interrup-
tions)

.,
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SOMAPPA R. BOMMAI
(Orissa): sir, may 1 poing
out tha: 1n Lok Sabha, the

Minister for Parliamentary Affairs made
i slatemen; on the guestion  of  ihe
Election Commission. e made an ela-
horate statemeni chere and promisec
to consider a mulii-member Election
Commmssion and all that, In this House,
no statement is made, [ would like o
mengion that ag five o'clock, rthe Patlja-
mentary Affairg Minister 1s going [0
make  sialement on this issue.  We
have discussed this issue Lhe day before
yesterday. Bur no statemen; has been
made by (he Parliamentary Affajrs
Minister on :his issue. If is 5  very
important issue where Lok Sabha called

the Attorney-General, Hc made a
statement there. Nothing is happening
here on thap issue.

SHRL M. A. BABY: Sir, never before
has this happened. = Whenever a state-
ment 15 made in Lok Sabha, the  very
same day, a stalement is made in this
House,

THE VICE-CHAIRMAN (SHRI1 V.
NARAYANASAMY): The Law Minister
is here. He may gay something.

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI H, R.
BHARDWAIJ): Mr. Vice-Chairman, Sir,
as direcied by the Chair, I haye placed
the statement on the Table of the Hausc.
({nterruptions)

SHRI YASHWANT SINHA (Bihar):
Mr. Vjce-Chairman, this is a very Im-
portant point. The Law Minister made
a statement here the day before. That

statement ig listed for clarifications to-

day in the Order Paper at 430 pm.
Meanwhjle, the Government has made
another stalement 1n the other House.
(Interruptions). The Government the
medja, the television—I heard it with
my own ears. (Interruptions)

SHRI H. R. BHARDWAJ: Sir, T am
going to the other House, This state-
ment is With me. It was listed at
five o’clock, After this, I am going.
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SHR] YASHWANT SINHA; The point
18, the hon. Law Minister is going 1o
the other House yo make a sfatement.
He has not made the statement while
he was sitting in ;his House, He js not
making that statement here. He  has
to make that statement firsy in ,the
other House.  Them subsequently, two
days later or three dayg later, he  will
make the statement here. Now, what
is he use of this House? Let ushave
unicameral Parliamentary system. Let
there pe a small House. Why have the
facade, the charade and (he farce  of
having (his House?
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SHRI SOMAPPA R. BOMMAI: In
Lok Sabha the Speaker called 2 meeling
of the Leader of the House, the Prime
Minister and also rhe leaders of the
Opposiiion Parties. They had a discus-
sion for two hours.  After thag, the
Parliamentary Affairs Minister  made
a separaie statement, the Law Minjster
made a statemen jn the Lower House
itseif.  This is different. This s
altogether different,  After the meeting
was called by the Speaker, the Parlja-
mentary Affairs Minister made a state-
ment, the day before yesterday but that
wag ot made In this House, Secondly,
vesterday the Attorney-General was Sum-
moned to the House and clarifications
were sought by the Members there and
ap 5§ o’clock the Parliamentary Affairs
Minister is making a statement regard-
ing the policy of the Government and
the stand of the Government will be
made clear. But for the last three
days this House has been neglected com-
pletely. T don’t know why the Chajrman
did not call 2 meeting of the Leader of

the House and the leaders of the Oppo-
sition Parties and why he i not sum-
moning the Aftorney-General to this
House. We are entitled to call him

here also... (Interruptions)... This House
is freated as a secondary one... (Inter-
tions) . ..

SHRI G. SWAMINATHAN: Sir, we
would request that at least the Prime
Minister should call the leaders of all
the parties.  The leaders of some par-
ties are here, Earlier, pn an important
subject like this, the Prime = Minjster
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used ;o call the leaders of the parries
and he used to have 2 meeung with
them. Now it is only the Speaker
who had a meering there and ithere was
no mecting, at the jnstance o  the
Chairmas, of the leaders of all the par-
ties,  The Prime Minister bas mot
called any of us. And now the Law
Minister is here... (Inierrupiions)...

THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY): One minmnie. The
Parliamentary Affairs Minister wants
to say something,

SHRI G. SWAMINATHAN: Because
it concerns Tamil Nadu.,. (Interrup-
tions)... Because i{ is maimly con-
cerning Tamijl Nadu, [ am  agiiated.
decause the Tamil Nadu election.  had
been posponed... (Interruptions)...

SHRIMATI MARGARET ALVA: You
should nwt mislead the House...(Infer-
ruptions).. .

SHRI G. SWAMINATHAN: You
yourself meniioned thar it is because of
Tamjl Nadu... (Interruptions)...

SHRI H. R. BHARDWAJ: Kindly
allow me for a minute...(Interrup-
tions).. .

THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY): Mr. Swaminathan
you want ceriain clarifications. The
Ministers. are intervening. Kindly take
your seat.

SHR]I G. SWAMINATHAN: I am not
seeking clarifications,

SHRI H. R. BHARDWAJ: I am ex-
plaining. . . (Interruptions).. .

SHRIMATI MARGARET ALVA: How
" can you say the Prime Minister was not
there?. . . (Interruptions) . ..

SHRI G. SWAMINATHAN: The
Prime Minister should have a meeting
with the leaders.( (Interruptions)...
Nu, no; I can ask him in this House I
can’t go io the other House and  ask...
(Interruptions) ... No: T am only point-
ing out that on important matters the
Prime Minister had called me as leader.
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Tha; is why I am saying that it is such
an Importsap matter; why can’y the Prime
Minister convene a meeting? What is
wrong in it?

THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY) Mr. Swaminathan,
kindly take your sent. Your have to
conclude now, Mr. Bommaj.

SHRI SOMAPPA R, BOMMMALI: Sir, I
am only pointing oul tha; this House
is being treaiedi by the Government in a
callous manner. While statement  were
made 1n Lok Sabha, positive statements
aboup multi-membership of the Election
Commission and a!l other things—the
Parliamentary Acajrs Minister made a
statement the day before yesterday—
bu: the same statements were not made
cven yesterday in this House... (Infer
ruptions).. .

THE VICQE-CHAIRMAN (SHRI V.
NARAYANASAMY) That poin; you
have aready made,

SHRI SOMAPPA R. BOMMAI: No,
no; please hear me.

SHRI M. A. BABY - Sir, this is a very
serjous matter. Please hear bim.

THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY) : Mr. Bommai, you
don't want to hear the Mimistry? You
want to hear the Minjster. The Minister
is repiying to your points,

SHRI SOMAPPA R. BOMMAI : It is

noy for the Minister, it is for the Chair

I am pointing out that therc, the Lek °
Speaker called a meeting. Why didn’t
the Chairman call a meeting ofs the
Prime Minister and the leaders here?
Why isn't the Cairman summoning _th_t:
Attorney-General? Whyis this discrimi-
nation by Government? We cannot tole-
rate this?

THE VICE-CHAIRMAN (SHRI V. ~
NARAYANASAMY): I will convey: thc
sentimenis of the House to the Chair-
man, | wil convey it to him.

SHRI JAGDISH PRASAD MATHUR:
Sir,.. . (Interruptions).. .
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IPROF_ SAURIN BHATTACHARYA
Sir, Mr. Seshan would have ... (Jnter-
ruption) . .

THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY): How can (wo per-
sons speak ap a time ?

PROF. SAURIN BHATTACHARYA :
I stood up earlier. You asked me to sit
down because Mr. Bommai wanted to
speak, I stood up BHrst.
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PROF. SAURIN BHATTACHARYA:
Mr. Vice-Chairman, Sir, Mr. Seshan act-
ed as he did because he is fully conver-
sant with the moduy operand; of both the
Government of India and the Parliament.
The Rajya Sabha has been reduced to a
nop-entity during this period. Whatever
is being done is being dome in the Lok
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Sabha. Herg omly the exercise of how to
prevent Members from speaking has been
confinuing. The need of the hour is to
nullify the misdeed of Mr. Seshan which
is possible only by a unamimous agree-
ment of impeaching him. There is no
other way. (Interruptions) ...

THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY): Right. Yes, Mr.
Minister. '

PROF. SAURIN BHATTACHARYA:
Anyway. We are not using...(Interrup-
tions).. . the Minister. The Law Minister
has laid his statement on the Table of
the House yesterday, We are getting ne
time g seek clarifications. Now he 15
going to make a statement fa the Lok
Sabha. When he is there we cannot seek
clarifications from him. (Interruptions). ..
Such an absurd situation is there. We
should be sav-d from such a situation and
the country should be saved from this
spectacle, (Interruptions). . .

SHRI M. A. BABY: Sir, 1 donm’t want
to take your time. Being in the Chair,
Sir, you arc the custodian of the pro-
cedure of the House. The way in which
the Treasury Benches are behaving is
reprehensible. A unique coustitutional
crisis has developed and the whole House
is exercised over the situation and the
who'e House 1s ignored. This is an insult
to the Rajyva Sabha. So, I hope, at least
in future this kind of...(Inperruptions) .
..This is an absolutely dishonest attitude
towards this House and T hope that the
Treasury Benches wonld behave properly
at least in futuore.

SHRIMATI MARGARET ALVA:

Sit, T would like 10 answer. T really
take very serious exception to th. words
which the hon. Member has used...{(In-
terruptions) _..1T am very somry to say
it is nfair for him to be saying that
the Government should take it more seri-
ously. Yesterday when the Minister came
to make the statement, the House was
net+ prepared to sit beyond the time. (In-
terruptions) .. .Just one minule, please.
Please listen to me. (Interruptions)...

THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY): Kindly hear the
Mimister.
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SHRIMATI MARGARET ALVA: So,
the Chair directed that the = statement
should be laid on the Table of the House.
It was dome. The clarifications are to be
sought today. We are prepared to sit aad
have the clarifications to be sought. The
Members say that they will not sit be-
yond 5 o’ clock now. We, all the Minis
ters, ate here to give clarifications. If
you are prepared lo sit, we will give all
the clarifications. (Interruptions)... You
are saying ‘no’ to that
tions) . .
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also. (Irterrup-

SHRI SOMAPPA R. BOMMALIL
Madam, that is not the issue. (Interrup-
tions) ... Madam, that is pot the issue.
(Interruptions) ..

SHRIMATI MARGARET ALVA: The
statement has been laid oa the Table
of the House. (Interruptions). ..

THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY): Let her finish.

SHRIMATI MARGARET ALVA: The
Attorney General is to be called by the
Chairmaa and not by the Governmenf.
(Interruptions) ... The Aftomey General
is to be called by the Chairman and not
by the Goveroment. The Chairman has
tg give directions tp the Attorney Gene-
ral. (Interruptions)... Why din’t you ask
him? (Interruptions)...

THE VICE-CHAIRMAN
NARAYANASAMY): Let the Minister
respond.  (Inferruptions) .. . Let the Min-
ister respond. (Interruptions) ...

SHRI SOMAPPA R. BOMMAIL The
hon. Minister is referring to the statement
of the Law Minister, I am not referring
to that. T am re-fer.rirrg to the stalement
made by the Minister »f Parliamentary
Affairs, Mr. Shukla. yesterday in the
other House. After the meeting of the
Leader of the Opposition with  the
Prime Minister, Mr. Shukla came to the
Tok Sabha and made a statement there.
Today, again, he is making a statement
there at 5 o clock. He has already start-
ed his statement on this issue. On “this
issue a statement is being made ™ the
Lok Sabha. Tt has started at 5 o clock
and for three days this House has been

(SHRI V.

[RAJYA SABHA']
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treated with discrimination. A discrimina-
tioa has been made befween the two
Houses. I don’t want to use strong words.
It is a callous way of doing -it. Mr.
Shulkia’s statement . alone is not placed
here, 1 will clarify myself. T am saying
that today Mr. Shukla is making a stafe-
ment there. He doesn’'t make it here.

That is what I want to say.
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SHRIMATI MARGARET ALVA: Sy,
let me clarify it. What happened in the
other House the other day was that the
Sccaker cailed a meeiing of the leaders
of all the parties in the other  House
which was altended by the Prime Min-
ister and the Leader of the Opposition
also. At the end of that meeting  the
leaders said, “Now we are going back
to the House. Our Members Wwill want
to know what happened in the meeting.”
So. it was decided by consensus that
joiatly they  would inform the House
that concerned has been expressed by all
'he parties and various suggestions have
been made and the Government has
agreed to look into them. That was the
consensus which the Jeaders agreed to
after that meeting. Tt was decided that
they wonld all go hack to the House
and say that all the suggestions made.
one, two or three, would be considered
by the Government in the next few days.
Tt wag a consensus statement agreed ®
by all the Leaders of the Lok Sabha in
their meeting with the hom. Speaker and
the hon. Speaker would inform the House
.. (Interruptions) .

SHRT YASHWANT SINHA: What
about today?

SHRIMATI MARGARET ALVA: Tha

1 dom’t know. (IntermptiOns). 1:3.‘1 :

SHRY SUKOMAL SEN: Sir. .. (Inter- =
ruptions) .

THE VICEECHATRMAN (SHRI V. -
NARAYANASAMY): Alresdy Mr. Bahy.

has s~oken. (Interruptions). CM

SHRY H. R. BHARDWAT: Sir, may, T+
just explain two or three things? TW
days ago. when this issue was discussed
in the Chamber of the hon. Speaker by
top leaders of various political parties. ..
(Interruprions) i
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SHRI YASHWANT SINHA- We are
not concerned with that, (Inferruptions).

SHRI H. R. BHARDWAI:

me Ofe muiute,

Just give

SHRi YASHWANT SINHA: We are
nof concerned with what happened in
the Chamber of the hom. Speajer or in
the other House. You canmot dJ...
(Interruptions).

SHR! H. R. BHARDWAJ: Piease ex-
tend some courlesy. 1 am speaking for
your information, not for my own infor-
mation_ Earlier the House said, “You
meed not make a statement (oday. Let
us resolve this issug among the parties.”
Tpen a2t 5.30 p.m. 1 requested the hon.
Speaker that I have to go to the oiher
House also, so you kindly allow me to
make a statement. At 530 p. m. they
said, “You go ahead with the statement.”
1 rushed to the Rajyy Sabha. 1 had
given a notice here and ako in the other
House. But this was adjourned before
5.30 p.m. My statement was to be taken
up the next day. But the drought con-
dition was being discussed yesterday.
The House agreed, not I—I sat through
the day—tha; we will fist complete the
Calling Attention Motion and then at §
pm  we will seek clarifications. T had
come immediately after making my state-
ment there. So far as the Attorney
General is concerned, the position is
very clear, It was the hon  Speaker who
decided to summon the Attorney Gene-
ral, He made a request to the Attorney
Genera] to appear before the House and
he appeared. You chould have discussed
with the Chair. Today, if Mr. Shukla has
made .any statement,

I am not aware.
(Interruptions).

SHRI YASHWANT SINHA; It is very
strange, Neither the Minister of State tor
Parliamentary Affairs nor the Minister of
State for Law ig aware of the fact which
Whg announced over the Government—
controlled television thay at 5 p.m. the
Government will make a statement in
the other House. They are noy aware.
Let them check up. This ig the grievance
that we have, (Interruptions)

[5 AUG, 1993 ]
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SHRIMATI MARGARET ALVA: 1
am suiry. (interryptions). No notice has

bezn giben.. . (Interruplicns)

ST gEoTds gaaTtea (fE):
a‘gﬂﬁﬁ?ﬁﬁtfﬂﬁ?ﬁ%ﬁ?ﬁ
s & 1 f@R ¥ W I oEree
gAT 3, JEF AT FATAT AR
:‘I
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v

Adl A 4Rl q¢ €T 4HT I3
zh % ag TEN T | (sadT)

SHR] YASHWANT SINHA:; They
don’t seem to be aware of the faci that a
stalement is going to be made in the
other House (interryptions).

St q¥o TFo AFSATIET : ATHA
TH 9 FMA A & F 9 AW

¥ a1 & Aa 43 . (=rwe)

THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY); Hon. Members
have expressed their anguish. I will con-
vey their feeling; to the hon Chairman.
(Iriterruptions).

o WY 7o T8g © Twwrersy S,
q4 qg TEl & | AWA geem s
T AT TEAE § o §IT9 F8MT
KX F£ AFAEW FEEl 3 SOFE,
IT 9T T N AN LT )

qIT g § % 1 arag oA
FId A S g 7T oqE W]
w1 feafy goma & € R W AR
AT gFFT T A w1, i Aw),
ST §@ETO F1, F2 AT F,
SLE | R S 1 (- A2
gyl A fHar e AT T 1 9
e 197 AT S A T
HET 94 FERT  T919 F 91 H,

T RACEIE LY errflﬁaﬁ*rerr&a‘ﬁ?

a@ma@éﬁ%,aﬁ‘:raa%
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SHRI G. SWAMINATHAN: What
statement is going to be made 1o the
House, we have to read from th: news-
papers. (interruptions) ‘This  important
statemen; should be made in thi; House
also. We cannot be asked to read in the
newspapers as to what has happened re-
garding this stalement. One more
thing. The hon. Minister for Law said
that he wanted to make a statemen; at
5.30. (Unterruptions)... He should have
known tha; this House sits only up tilk
5 o'cleck and not upto 5.30... (Interrup-
ttons) ... Tf the Mimster did not know
he should haye asked (he Parliamentary
Affairs Minister.. . (Inferruptions).

THE VICE-CHAIRMAN (SHR1 V
NARAYANASAMY) At 530 he was
going (0 make , statement...(Interrip-

tions)... WNop here, in the Lok Sabha,

(Interruptions).

0

SHRI G. SWAMINATHAN: He should
have known that Rajya Sabha does not
sit up till 5.30 _.(interruptions).Js he not
aware of {ts?...(Interrupfions)...

THE VICE-CHAIRMAN (SHR1 V.
NARAYANASAMY): Kindly take your
seat.. . (Interruptions)... The Membhers
have expressed their anguish and T
will convey it to the hon Chaitman and
1 will also request the Parliamenfary Af-
fails Minister.. . (Interruptions)... about
the statement which you are referring to.
T don’t konw about it. The Parliamentary
Affajrs Minister also does not know...
(Interruptions)... Tf it is there in the
other House, 1 will request then..(inter-

[ RATYA SABHA |
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to come 1o
(Interruptions).. .
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ruptions). . this House with
that.. . ‘

SHRI SOMAPPA R. BOMMAL We
arc noe prepared to hear any statement. ,
(Interruptions).

THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY): 1 will have to take
the sense of the House.. (interruptions)’ /

A Qo wRo  wgAEAT : IWF
TFEIEE T AT, L (EAAs)

SHRI SOMAPPA R, BOMMAI: We
are por prepared o hear...(Infesrrup-
tions). ..

SHRIMATI MARGARET ALVA:

warnt
(Interruptions) . ..

who to go out can go.-.

THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY): We can take up
the statement, clarificationg on the state-
ment. .. (interruptions).. .

SOME HON. MEMBERS: Yes...

(Interruptions) . ..

THE MINISTER OF STATE 017
THE MINISTRY OF SURFACE TRANS-
PORT (SHRI JAGDISH TYTLER):
About the truckers’ strike, the whole
country is concerned. But it looks as if
the Members are not concerned.. .
(Trterruptions) . . .

St O/o UFo FEEATAAT ¢ 3T
TREE g # . (FAEu)

SHRIT M A. BABY: The managemeﬂ
of the Hnuw is very poor. T mustseaY
the mamagement of the House is Very
poor. . . (Interruptions).. . '

THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY). Mr. Baby kindly
take your seat Whether we should take:
up this statement now or the clarificaions

on  the statement  now.-. (Interrup-
tions). . .

5t faw s R
(Feg7 93W) - AT wET S
Y @ T fon BowEE
T AT AT 1. . (zaeT)
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SHR1 JAGESH DESAIL I: is the poor
people who have been kilied. We want to
ve a statemeni.. . (Inferruptions).. .

THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY): I would like (o
take the sense of (he House.
(Interruptions).

SHRI SOMAPPA R. BOMMALI: 1f
you want to continue, let the clarifica-

tions be sought...(Interruplions)... You
can take up the clarificatjons.. .
(Interruptions) . ..

THE VICE-CHAIRMAN (SHR1 V.
NARAYANASAMY): Mr, Minister, what
do you want to say? (Iaterruptions)...

SHRI S. §S. AHLUWAILIA: What is
happening.. . (Interruptions).. .

G AR ToWFATTHAT . IJTAT-
218 WEIRT, a% gAhT F1 am ¥ fF
FAX §9E §eW A1 I9 a9% 42 §
FH X FH 3 qO0 FT ST @ ..
(F=at) &t WA URSE g B
(saer)

THE VICE-CHAIRMAN  (SHRI V.
NARAYANASAMY): You kindly hear
me. | would like to take up the clarifi-
-sutions First of all, without hearing me
why are you...{(Interruptions).. .

HE ‘LEADER OF THE OPPOSI-
TION-4SHRT SIKANDER BAKHT):
How chm. we 5it? Ts the time being exten
t. ded?..(interruptions). . We are not allow-
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ng the time (o be
(Interruptions) ...

extended.. .

THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY): Do you want the
clarifications to be taken up or the Rail-
way  Minister  statement. .. (Interrup-
tions) . ..

SHR1 G. G. SWELL: We want clarifi-
cationg the Law Minister’s statement
{Interruptions).

THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY): Mr. Ahluwalia, 1
have tg go by the list of Busimess...
(Interruptions),

SHRI SIKANDER BAKHT: Ligt of
Business! Mr. Vice-Chairman, the time
of the House has nop yet been extended.
What do you mean by Lisy of Business?
(Interruptions).

THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY): Some Memberssay
clarifications and some Members -say

statemen(... (Interrupfions)...

SHRI SIKANDER BAKHT: Nobody
wants. . . (Interruptions).. .

THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY): One minute. The
House is adjourmed till eleven tomorrow.

The House then adjourned at
thirty-four minutes past five of
the clock till eleven of the clock
on Friday, the 6/h August, 1993.




